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Item No. 05 to 08        Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
   

 

 
Original Application No. 144/2015 

 

 
Jaipal Singh       Applicant 

Versus 
 

Lt. Governor, Delhi & Ors.                Respondent(s) 

WITH 
Original Application No. 58/2013 

(M.A No. 898/2013, M.A. No. 922/2017, 

M.A. No. 329/2018, I.A. No. 387/2019 & 
I.A. No. 388/2019) 

 
Sonya Ghosh       Applicant 

Versus 

 
Govt. of NCT of Delhi & Ors.              Respondent(s) 

WITH 

 
Original Application No.116/2015 

(M.A. No. 327/201 & M.A. No. 589/2015) 
 
Prof. Imtiaz Ahmed & Ors.        Applicant(s) 

Versus 
 

State of NCT of Delhi & Ors.                 Respondent(s) 
WITH 

 

M.A. No. 258/2015  
IN 

Original Application No. 10/2014 

 
Pavit Singh        Applicant(s) 

Versus 
 

The State of NCT Of Delhi & Ors.                 Respondent(s) 

 
 

 

Date of hearing: 15.01.2021  
 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
    

Applicant:  Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. 

 Aagney Sail, Advocate in O.A. No. 58/2013 

  Ms. Meera Gopal, Advocate in O.A. No. 116/2015 
 

Respondent:  Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi 
  Mr. Kush Sharma, Advocate for DDA 

  Ms. Puja Kalra, Advocate for North MCD  
   

ANNEXURE - I
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ORDER 
 
 
 

1. The common issue in this group of matters is conservation and 

protection of Delhi Ridge which is an extension of Aravalli Range extending 

from Tughlaqabad and branching out in Wazirabad in the north and also 

other parts of Delhi.  

 

2. The proceedings were initiated on the basis of news item titled ‘Three 

Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the 

basis of which OA 58/2013 was filed in March, 2013. The Application 

states that the Ridge protects the city from hot winds of the desert of 

Rajasthan. It has four zones- Northern Ridge in Delhi University, Central 

Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near 

JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is 

further stated that the ecology of the Ridge is being destroyed, though it 

has been declared Reserved Forest vide Notification dated 22.05.1994 

under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as 

follows:- 

 

“No. F.10(42)-1/PA/DCF/93/2012-17(1) – In pursuance of the 
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of 
1927) the Lt. Governor, of National Capital Territory of Delhi hereby 
declares the lands mentioned in Schedule ‘A’ below as reserved 
forest. 
 

SCHEDULE ‘A’ 
 All forest lands and wastelands which is the properly of the 
government, or over which government has proprietary rights in: 

 

I Northern Ridge in National 

Capital Territory of Delhi, 

surrounded on 

North by Jubilee Hall, Government 

Petrol Pump. 

South by Crossing of Old G.T. Road 

and Rani Jhansi Marg, Old Subzi 

Mandi. 

East by Mall Road, Rajpur Road, 

Behind MCD Office. 
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West by Ice Factory, Malka Ganj, 

Dhobighat, and University Road 

(Approximate area 87 ha.) 

II Central Ridge in NCT of Delhi, 

Surrounded on 

North by Link Road along 

Institutional area. 

South by Dhaula Kuan, Military 

Farm, Sardar Patel Marg. 

East by Mandir Marg, Institutional 

area and Willingdon Crecent. 

West by Inderpuri Road and Naraina 

Industrial area 

(Approximately area 864 ha.) 

III South Central Ridge in NCT of 

Delhi, Surrounded on 

North by Qutab Institutional area. 

South by Vasant Kunj, Kishan Ganj. 

East by Aurobindo Marg, Nazarika 

Bagh.  

West by Jawahar Lal University 

Road, Vasant Kunj, Mehrauli 

Approximately area 626 ha.) 

IV Southern Ridge in NCT of Delhi 

surrounded on  

North by Power line from Mahipalpur 

to Sultan Gauri Tomb, Telephone 

Line from Sultan Pur Gauri Tomb to 

crossing to main power line & Road, 

Western Boundary of Ghatorni, 

Western boundary of Aya Nagar, 

Southern Boundary of Jaunapur, 

Southern boundary of Fatehpur Beri, 

Eastern Boundary of Asola village, 

Eastern Boundary of Shahpur, 

Eastern Boundary of Chandanhola, 

Eastern Boundary of Satbari, 

Eastern Boundary of Maidan Garhi, 

Southern Boundary of Naib Sarai, 

South Eastern Boundary of Deoli 

and Adilabad ruins. 

South by State of Haryana. 

East by Surajkund Road and State 

of Haryana. 

West by State of Haryana, Eastern 

Boundary of Rajokari, Eastern 
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Boundary of Malikpur, Kohli & 

Rangpuri 

Approximately area 6200 ha.) 

 

 
 No. F.10(42)-I/PA/DCF/93/2018-23(ii). – In Pursuance of the 
provision of clause (c) of sub-section (1) of section 4 of the Indian 
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National 
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be 
the Forest Settlement Officer to enquire into and determine the 
existence, nature and extent of any rights alleged to exist in favour of 
any person in or over any land comprised within such limits, as 
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24th May, 
1994 or in or over any forest produce and to deal with the same as 
provided in Chapter II of the Indian Forest Act, 1927.”  

 

3.  As per the news item dated 28.02.2013, road cutting across Rajokri 

Forest in Southern Ridge area was illegally built resulting in unauthorized 

construction inside the forest and degradation of the forest. There are 

encroachments by private entities as well as religious institutions, as per 

preliminary report on the status of Sanjay van from November 2010 to May 

2011 published by Srishti, an Environmental Group.  

 

4. The Hon’ble Supreme Court issued directions for protection of the 

Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/85, 

M.C. Mehta v. U.O.I. It was directed that the uncultivated surplus land of 

the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha 

under Section 154 of the Delhi Land Reforms Act, 1954. It will be made 

available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10 

Acres) in 14 villages. The Notification dated 02.04.1996 issued in 

pursuance of the order of the Hon’ble Supreme Court is as follows:- 

 

“Delhi, the 2nd April, 1996 
 
No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in I.A. 
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s 
Union of India & Others in their orders dated 25-1-96 and 13-3-96 
have directed that uncultivated surplus land of Gaon Sabha falling in 
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the 
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Delhi Land Reforms Act, 1954 and made available for the purpose of 
creation of Reserved Forest. 
 
Now, therefore, in exercise of powers conferred u/s 154 of the Delhi 
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National 
Capital Territory of Delhi, hereby declares the uncultivated land of 
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated 
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of 
table given below as surplus land and lands at the disposal of Forest 
Department of Government of National Capital Territory of Delhi. 

 

S. 
No. 

Name of Village Quantum of Gaon 
Sabha land Covered 
in ridge as declared 

under notified 
Ridge and proposed 
by Forest Deptt. for 

afforestation. 

I II III (Bigha-Biswa) 

 

1 Nebsarai 466-10 

2 Chatterpur 225-10 

3 Maidangarhi 4263-02 

4 Dera Mandi 9412-05 

5 Asola 8387-06 

6 Pulpehlad 99-04 

7 Devli 5175-06 

8 Rangpuri 1365-05 

9 Ayanagar 4121-02 

10 Rajokri 3106-01 

11 Bhatti 11101-19 

12 Ghitorni 732-14 

13 Saidulazab 65-19 

14 Jonapur 1979-13 

 Total in Bighas 50,480-16 

 Or 

 Total in Acres 10517.10 ” 

 

 

5. In the Application, reference has also been made to a complaint 

dated 28.03.2012 addressed to the Chief Conservator of Forest by one 

Pradip Krishen mentioning dumping of the waste on the Ridge and 

encroachments.  

 

6. The matter was first taken up on 06.03.2013. Notice was issued to 

the Delhi Government, the Vice-Chairman, DDA, the Chairman of the 

Ridge Management Board (Chief Secretary, Delhi) and to the 
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a 

party and Notice was issued to it.  

 

7. Counter affidavit has been filed on 22.04.2013 by the Department 

of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996 

was issued by the Revenue Department that uncultivable surplus Gaon 

Sabha land will be given to the Forest Department. However, some part of 

the land was converted to Pedestrain path on which illegal road has been 

constructed in Rajokri Forest area. The Chief Conservator of Forest visited 

the site on 15.03.2013 and noticed the illegality. Meeting was held on 

22.03.2013 to address the issue with the DDA and the Police officials. 

Work of dismantling the road started. A wall will be constructed to rule 

out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with 

regard to the protection of Sanjay van, which is part of the reserved forest. 

It was stated that the DDA has erected wall around Sanjay van and 

employed guards to stop vehicles therein. It has also sent complaints to 

the PWD and the Police against non-forestry activities. A copy of the 

minutes of meeting of the Ridge Management Board held on 10.07.2007, 

under the Chairman of the Chief Secretary who is the Chairman of the 

Ridge Management Board has also been annexed.   

 

8. The matter has been dealt with on several hearings in the last almost 

eight years. Reference may only be made to some significant orders by 

which the issue was dealt with. On 21.07.2016, the Tribunal required 

filing of a time schedule for demarcation of the Ridge area in South District 

and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal 

directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM 

Kalkaji Sub-Division to carry out demarcation accordingly. On 

09.02.2018, the Tribunal directed completion of demarcation within one 

month. On 11.03.2019, the Tribunal dealt with the matter in the presence 
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of the Principal Secretary, Department of Revenue. The Tribunal directed 

the Principal Secretary, Revenue to give complete details of the forest area 

and the encroachments.  

 

9. On 03.04.2019, the Divisional Commissioner-cum-Principal 

Secretary, Revenue Department filed affidavit giving status of demarcation 

of 19 villages based on TSM survey in compliance with the order of the 

Tribunal dated 11.03.2019 as follows: 

 

- Total Ridge Area = 71,310-18 Bighas/Biswas 

- Demarcated Area = 70,941-02 

- Handed over = 65,453-04 

- Not handed over = 5,487-18 

- Encroached area = 4,684-17 

 

10. Further details of the encroachments are: 

 Bighas-Biswas 
“5. ENCROACHMENTS (Bighas-Biswas) -   4,684-17 

 
5.1 Ayanagar Village   -      172-00 

Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590) 

5.2 Chhattarpur Village   -      253-08 
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594) 

5.3 Neb Sarai Village   -      264-09 
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599) 

5.4 Shahoorpur Village   -      238-03 
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601) 

5.5 Devli Village    -      452-14 
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610) 

5.6 Asola Village     -       675-00 
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615) 
Encroachment of 869-00 removed (Pg. 1657) 

5.7 Bhati Village    -       477-14 
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619) 
Encroachment of 1,486-00 removed (Pg. 1657-1661) 

5.8 Maidangarhi Village   -         79-03 
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621) 

5.9 Saidulajab Village   -       109-04 
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623) 

5.10 Satbari Village    -       181-17 
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625) 

5.11 Jaunapur Village   -       287-05 
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631) 

5.12 Dera Mandi Village   -       399-8.5 
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641) 

5.13 Tughlakabad Village   -       403-02 
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43) 

5.14 Pulpehladpur Village   -       246-03 
Ridge Area 680-18 AnnexureR23 (Pg.1644) 
Encroachment of 8-00 removed (Pg. 1661) 
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5.15 Rajokari Village   -       214-02 
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650) 
Encroachment of 1-18 removed (Pg. 1661) 

5.16 Rangpuri Village   -       246-01 
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655) 
Encroachment of 9-18 removed (Pg. 1661) 

5.17 Mahipalpur Village   -         17-04 
Ridge Area 92-03 AnnexureR26 (Pg.1656) 

5.18 Ghitorni Village   -  NIL  
Ridge Area 732-14  

5.19 Rajpur Khurd Village  -  NIL” 
Ridge Area 60-09  

     
 

11. Learned Amicus points out that in respect of areas, which are un-

encroached and have already been demarcated and handed over to Forest 

Department as per stand of the Revenue Secretary as above, final 

Notification under Section 20 of the Forest Act should be issued forthwith. 

Such area should be covered by boundary wall/fencing in accordance with 

Section 6 to 8 of the Forest Act. The Forest Department should prepare 

Management Plan and the statutory authorities must regularly inspect the 

area and ensure that it is kept encroachment free. With regard to the 

remaining, the identified encroached areas should be retrieved in second 

phase by time bound action plan to be executed and monitored by the 

authorities for which there should also be high powered oversight 

Committee. We find merit in the suggestion and we propose to issue 

directions in these terms.  

 

12. Under the scheme of the Forest Act, once Notification under Section 

4 has been issued in respect of decision to constitute Reserved Forest by 

the State, no right can be acquired therein except by a decision of the State 

in terms of the said Act. There are provisions to deal with any claims in 

such area, including the remedy for appeal to the State. 

 

13. Learned Counsel for the Forest Department is unable to point out 

any meaningful objection to the suggestions of learned Amicus except to 

submit that there are difficulties in removing encroachments. 
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14. We may note that the Ridge in Delhi has historical and 

environmental significance. It is made of quartzite rocks. It has special and 

distinct features and uses. It is part of Aravali hills. Reference may be 

made to discussion in Supreme Court judgement in DDA v. Kenneth 

Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as 

follows :  

 “………….non-forestry use of land falling in the Ridge was 
permitted only after a development project was cleared or 

recommended by the Ridge Management Board and permitted by 
this Court. However, a decision was rendered by the Delhi High Court 
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011 

decided on 30-11-2011 to the effect that a development project on land 
outside the notified Ridge area but having morphological features 

conforming to the Ridge would also require clearance from the Ridge 
Management Board and this Court. Therefore, as far as the present 
case is concerned though the project land falls outside the Ridge 

but has morphological features conforming to the Ridge bringing 
it within the extended Ridge, the project of DDA involving non-

forestry use of the land could be permitted only after obtaining 
clearance from the Ridge Management Board and after obtaining 
the permission of this Court.” 

 

 

15. We are thus of the view that there is urgent need to take necessary 

steps to protect the Ridge by taking necessary steps to finalise the 

notification under section 20 of the Forest Act for reserved forest and 

protection by appropriate measures. The land about which there is clarity 

can be included in such notification and the remaining process can be 

undergone separately but expeditiously. No non-forest activity is 

permissible in Ridge area.  

 

16. In view of above, we direct that the Delhi Government through the 

Chief Secretary, Delhi to ensure that requisite Notification under Section 

20 of the Indian Forest Act, 1927 is issued within three months in respect 

of the area about which there is no controversy. Further actions to be 

taken by the Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area and action 
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plan for removing the encroachments be ensured within next three 

months. Execution of the action plan will be primarily under the Chief 

Secretary Delhi, who is also the Chairman of the Ridge Management 

Board.  

 

17. We direct constitution of an Oversight Committee (OC) to be headed 

by DG Forest, MoEF&CC, Government of India with the Secretaries 

Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy 

Commissioners, Delhi and the nominees of Police Commissioner, Delhi 

and the Forest Survey of India, Dehradun as members. Main function of 

the OC will be to oversee progress with regard to the removal of 

encroachments from the Ridge, its protection by way of fencing/boundary 

wall and preparation of management plan for its restitution. The 

Committee will be free to co-opt any other authorities/Experts. The Nodal 

agency will be the PCCF, Delhi for coordination and compliance. First 

meeting of the Committee may be held within one month and thereafter 

review may be undertaken periodically preferably at least once in a month 

till the action plan is executed.  

 

 In view of the above, O.A. No. 58/2013 stands disposed of. 

 

 O.A. No. 144/2015 seeks removal of encroachment in South Ridge 

Forest for which no separate order is necessary. The same will stand 

disposed of. O.A. No. 116/2015 also seeks removal of encroachments from 

Rangpuri area in South Delhi which will also stand disposed of.  O.A. No. 

10/2014 which also involves similar issue has already been disposed of by 

an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No. 

258/2015 has been filed for enforcement of earlier order will also stand 

disposed of.  
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 We place on record our appreciation for the valuable assistance 

rendered by learned Amicus. 

 

All pending M.A.s/I.A. will also stand disposed of in view of the order 

passed in main matter.  

  

 A copy of this order be forwarded to DG Forest, MoEF&CC, 

Government of India with the Secretaries Revenue and Forest, Delhi Govt., 

the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through 

PCCF Delhi) and the nominees of Police Commissioner, Delhi and the 

Forest Survey of India, Dehradun by mail for compliance.  

 

 
Adarsh Kumar Goel, CP 

 

 
 

S.K. Singh, JM 
 

 
Dr. Nagin Nanda, EM 

 
January 15, 2021 
Original Application No. 144/2015  

and other connected matters 
SN 
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454 DG/2022 (1) 

 

रजिस्ट्री स.ं डी.एल.- 33002/99                                                                                                                                  REGD. No. D. L.-33002/99 

 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण 
EXTRAORDINARY 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

भाग IV 

PART IV 

राष्ट्रीय रािधानी राज्य क्षते्र दिल्ली सरकार 
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI 

वन एव ंवन्य िीव जवभाग 

दिल्ली, 20 िनवरी, 2022 

- - .—Hkkjrh; ou vf/kfu;e] 1927 

(1927 dk XVI) dh /kkjk 20 }kjk iznr िfDr;ksa dk iz;ksx djrs gq,] xg̀ ea=ky; ]Hkkjr ljdkj] vf/klwpuk la[;k 104&ts 

vkSj 146&ts fnukad 24-08-1950 vkSj 06-12-1950 ds lkFk ifBr] राष्ट्रीय रािधानी के्षत्र दिल्ली ds mijkT;iky] vkf/kdkfjd 

jkti= esa vf/klwpuk ds izdkिu dh rkjh[k से, uhps nh xbZ vuqlwph esa जनर्ििष्ट क्षेत्रों dks ‘आरजक्षत ou’ के रूप में घोजित 

djrs gq, प्रसन् न gSaA 

I 

   
  

पश्चिम 
 

(1) (2) (3) (4) (5) (6) (7) (8) 

988 2-0 989 993 
 

987 

स.ं   41]  दिल्ली, सोमवार, िनवरी 24, 2022/माघ 4, 1943 [रा.रा.रा.क्ष.ेदि. स.ं 390  

No. 41]  DELHI, MONDAY, JANUARY 24, 2022/MAGHA 4, 1943 [N. C. T. D. No. 390 

 

भारत सरकार 

GOVERNMENT OF INDIA 

     

एस.जी.-डी.एल.-अ.-29012022-232990
SG-DL-E-29012022-232990
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 993 3-15 992 
  

988 

जनििेांक

 

 994 3-14 995 
  

992 

 992 4-16 991 994 993 989 
 989 4-16 990 992 988 987 
 995 6-13 997 

 
994 991 

 991 4-16 998 995 992 990 
 990 4-16 999 991 989 986 
 986 4-16 985 990 987 955 
 955 7-4 956 986 

 
954 

 954 3-16 953 955 
 

924 

 924 5-4 925 953 
 

923 

 921 2-14 920 922 
 

869  

 922 4-16 919 923 
 

921  

 923 7-4 918 925& 924 
 

922  

 924 5-4 925 953,954 
 

923 

 925 4-16 926 952 924 923 
 952 4-16 951 957 953 925 
 957 4-16 958 984 956 952 
 984 4-16 983 1000 985 957 
 1000 4-16 1007 1001 999 984 
 1001 4-16 1006 1002 998 1000 
 1002 4-16 1005 1003 997 1001 
 1004 6-4 1011 

 
1003 1005 

 1005 4-16 1010 1004 1002 1006 
 1006 4-16 1009 1005 1001 1007 
 1007 4-16 1008 1006 1000 983 
 983 4-16 982 1007 984 958 
 958 4-16 959 983 957 951 
 951 4-16 950 958 952 926 
 926 4-16 927 951 925 918 
 918 4-16 917 926 923 919 
 919 4-16 916 918 922 920 
 920 4-16 915 919 921 869 
 868 2-14 867 869 

 
866 

 839 2-16 840 866 
 

838 

 866 5-10 864 867 
 

839 

 867 4-16 865 870 868 866 
 915 4-16 914 916 920 870 
 916 4-16 913 917 919 915 
 917 4-16 912 927 918 916 
 927 4-16 928 950 926 917 
 950 4-16 949 959 951 927 
 959 4-16 960 982 958 950 
 982 4-16 981 1008 983 959 
 1008 4-16 1015 1009 1007 982 
 1009 4-16 1014 1010 1006  1008 
 1010 4-16 1013 1011 1005 1009 
 1011 7-4 1012/1, 

1012/2  
1004 1010 
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 1012/1 4-16 1019/1, 

1019/2 

1012/2 1011 1013 

 1013 4-16 1018 1012/1 1010 1014 
 1014 4-16 1017 1013 1009 1015 
 1015 4-16 1016 1014 1008 981 
 981 4-16 980 1015 982 960 
 960 4-16 961 981 959 949 
 949 4-16 948 960 950 928 
 928 4-16 929 949 927 912 
 912 4-16 911 928 917 913 
 913 4-16 908 912 916 914 
 914 4-16 907 913 915 871 
 865 4-16 862 871 867 864 
 864 4-16 863 865 866 840 
 840 4-16 841 864 839 838 
 838 4-14 837 840 

 
828 

 841 4-16 842 863 840 837 
 863 4-16 860 862 864 841 
 862 4-16 861 872 865 863 
 872 4-16 873 907 871 862 
 907 4-16 906 908 914 872 
 908 4-16 909 911 913 907 
 911 4-16 910 929 912 908 
 929 4-16 930 948 928 911 
 948 4-16 947 961 949 929 
 961 4-16 962 980 960 948 
 980 4-16 979 1016 981 961 
 1016 4-16 1025 1017 1015 980 
 1017 4-16 1024 1018 1014 1016 
 1018 4-16 1023 1019/1 1013 1017 
 1023 4-16 1028 1022 1018 1024 
 1024 4-16 1027 1023 1017 1025 
 1025 4-16 1026 1024 1016 979 
 979 4-16 978 1025 980 962 
 962 4-16 963 979 961 947 
 947 4-16 946 962 948 930 
 930 4-16 931 947 929 910 
 910 4-16 903 930 911 909 
 909 4-16 904 910 908 906 
 873 4-16 874 906 872 861 
 861 4-16 858 873 862 860 
 860 4-16 859 861 863 842 
 842 4-16 843 860 841 836 
 904 4-16 901 903 909 905 
 903 4-16 902 931 910 904 
 931 4-16 932 946 930 903 
 946 4-16 945 963 947 931 
 963 4-16 964 978 962 946 
 978 4-16 977 1026 979 963 
 1026 4-16 1035 1927 1025 978 
 1027 4-16 1034 1028 1034 1026 
 1035 4-16 1036 1034 1026 977 
 977 4-16 976 1035 978 964 
 964 4-16 965 977 963 945  
 945 4-16 944 964 946 932  
 932 4-16 933 945 931 902  
 902 4-16 897 932 903 901 
 901 4-16 899 902 904 900 
 899 4-16 895 897 901 899 
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 897 4-16 896 933 902 899 
 933 4-16 934 944 932 897 
 944 4-16 943 965 945 933 
 965 4-16 966 976 964 944 
 976 4-16 975 1036 977 965 
 1036 4-16 1045 1037 1035 976 
 1037 4-16 1044 1038 1034 1036 
 877 4-16 878 894 876 853 
 894 4-16 893 895 899 877 
 896 4-16 891 934 897 895 
 934 4-16 935 943 933 896 
 943 4-16 942 966 944 934 
 966 4-16 967 975 965 943 
 975 4-16 974 1045 976 966 
 1045 4-16 1046 1044 1036 975 
 1044 4-16 1047 1043 1037 1045 
 878 4-16 879 893 877 850 
 893 4-16 888 892 894 878 
 891 4-16 890 935 896 892 
 935 4-16 936 942 934 891 
 942 4-16 941 967 943 935 
 967 4-16 968 974 966 942 
 1046 4-16 1056 1047 1045 974 
 1047 4-16 1055 1048 1044 1046 
 1048 4-16 1054 1049 1043 1047 
 888 4-16 887 889 893 879 
 889 4-16 886 890 892 888 
 936 4-16 937 941 935 890 
 941 4-16 940 968 942 936 
 968 4-16 969 973 967 941 
 973 4-16 972 1056 974 968 
 1056 4-16 1057 1055 1046 973 
 1055 4-16 1058 1054 1047 1056 
 1054 4-16 1059 1053 1048 1055 
 937 4-16 938 940 936 885 
 940 4-16 939 969 941 937 
 969 4-16 970 972 968 940 
 972 4-16 971 1057 973 969 
 1057 4-16 1066 1058 1056 972 
 1058 4-16 1065 1059 1055 1057 
 883 2-10 1072 938 884 882 
 884 2-0 883 938 885 882 
 939 4-16 1070 970 940 938 
 970 4-16 1069 971 969 939 
 971 4-16 1068 1066 972 970 
 1066 4-16 1067 1065 1057 971 
 1065 4-16 1820 1064 1058 1066 
 1064 4-16 1821 1063 1059 1065 
 1070 4-16 1815 1069 939 1071 
 1069 4-16 1816 1068 970 1070 
 1068 4-16 1817 1067 971 1069 
 1411 4-16 1410 1503 1493 1412 
 1503 14-0 1409,1509 1508,1507 1504,1502 1410,1411 
 1507 4-16 1508 1514 1506 1503 
 1514 4-16 1513 1516 1515 1507 
 1422 2-10 1397 1420 1460 1423 
 1410 4-16 1407 1409,1503 1411 1405 
 1409 2-12 1408 1509 1503 1410 
 1509 2-12 1510 1500 1503 1409 
 1513 4-16 1512 1518 1514 1509 
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 1407 4-16 1389 1408 1410 1406 
 1408 4-16 1388 1510 1409 1407 
 1510 4-16 1387 1511 1509 1408 
 1502 2-16 1503 1504 1501 1493 
 1504 4-10 1503 1506 1791/1 

1791/2 

1502 

 1505/1 2-4 1506 1505/2 1785 1504 
 1505/2 4-7 1515 1777 1784/1 1505/1 
 1506 4-16 1507 1515 1505/1 1504 
 956 4-16 957 985 955 953 
 985 4-16 984 999 986 956 
 999 4-16 1000 998 990 985 
 998 4-16 1001 997 991 999 
 997 4-16 1002 996 995 998 
 996 4-9 1003 

 
995 997 

 974 4-16 973 1046 975 967 
 1019/1 2-13 1022 1019/2 1012/1 1018 
 1059 4-16 1064 1060 1054 1058 
 1515 5-15 1514 1740 1505/2 1506 
 1516 3-12 1518 1517 1738, 1515 1514 
 828 1-15 829 838 

 
 

 

 829 2-11 830 837 828 827  
 830 4-2 831 836 829 825  
 831 3-10 832 835 830 824/2 & 

824/1 

 

 832 4-1 817 834 831 818  
 833 4-16 771 845 834 817  
 834 4-16 833 844 835 832  
 835 4-16 834 843 836 831  

 836 4-16 835 842 837 830  

 837 4-16 836 841 838 829  

 843 4-16 844 859 842 835  

 1067 4-1 1818 1820 1066 1068  

 1259 5-15 1264 1260 1430 1258  

 1387 4-16 1360 1386 1510 1388  

 1388 4-16 1359 1387 1408 1389  

 1389 4-16 1358 1388 1407 1390  

 1390 4-16 1337 1389 1406 1391  

 1395 4-16 1329, 1330 1394 1398 1396  
 1496/1 0-11 1495/1 1496/2 1497 1489  

 II 

 

     

85A 28°31'23.60"N 77° 8'3.51"E 333A 28°31'41.45"N 77° 7'41.82"E 

85 28°31'23.61"N 77° 8'2.12"E 333B 28°31'41.41"N 77° 7'44.34"E 

85B 28°31'24.05"N 77° 8'2.09"E 23 28°31'43.44"N 77° 7'44.44"E 

85C 28°31'23.98"N 77° 8'1.35"E 341A 28°31'45.33"N 77° 7'44.43"E 

82 28°31'23.62"N 77° 8'1.38"E 341B 28°31'45.32"N 77° 7'46.82"E 

86 28°31'21.66"N 77° 8'1.35"E 25 28°31'47.33"N 77° 7'46.97"E 
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87 28°31'21.64"N 77° 8'2.83"E 25A 28°31'47.23"N 77° 7'49.35"E 

88 28°31'18.09"N 77° 8'1.92"E 27 28°31'49.26"N 77° 7'49.47"E 

89 28°31'17.73"N 77° 8'2.15"E 28 28°31'51.22"N 77° 7'49.50"E 

89A 28°31'17.71"N 77° 7'58.80"E 29 28°31'51.19"N 77° 7'51.96"E 

89B 28°31'15.75"N 77° 7'58.76"E 30 28°31'53.15"N 77° 7'52.00"E 

89C 28°31'15.74"N 77° 8'1.43"E 31 28°31'53.11"N 77° 7'54.46"E 

90 28°31'14.64"N 77° 8'1.25"E 32 28°31'57.03"N 77° 7'54.52"E 

91 28°31'11.89"N 77° 7'59.28"E 32A 28°32'0.93"N 77° 7'54.59"E 

92 28°31'8.45"N 77° 7'55.82"E 35 28°32'1.00"N 77° 7'50.74"E 

93 28°31'9.46"N 77° 7'51.29"E 36 28°32'2.96"N 77° 7'50.95"E 

93A 28°31'11.92"N 77° 7'51.31"E 192A 28°32'3.41"N 77° 7'49.66"E 

93B 28°31'11.96"N 77° 7'48.96"E 191A 28°32'3.74"N 77° 7'49.66"E 

94 28°31'10.39"N 77° 7'48.84"E 190 28°32'3.33"N 77° 7'47.23"E 

95 28°31'12.05"N 77° 7'46.40"E 189 28°32'2.96"N 77° 7'44.75"E 

96 28°31'13.22"N 77° 7'43.95"E 188 28°32'2.82"N 77° 7'42.29"E 

97 28°31'15.21"N 77° 7'41.52"E 187 28°32'3.64"N 77° 7'42.30"E 

98 28°31'16.37"N 77° 7'39.07"E 186 28°32'3.53"N 77° 7'41.38"E 

99 28°31'16.58"N 77° 7'36.61"E 185 28°32'5.03"N 77° 7'42.32"E 

100 28°31'17.35"N 77° 7'34.16"E 185A 28°32'4.93"N 77° 7'44.82"E 

100A 28°31'23.90"N 77° 7'34.27"E 185B 28°32'4.90"N 77° 7'47.28"E 

100B 28°31'23.93"N 77° 7'31.80"E 181 28°32'7.66"N 77° 7'47.30"E 

100C 28°31'18.54"N 77° 7'31.66"E 180 28°32'8.05"N 77° 7'48.81"E 

101 28°31'19.45"N 77° 7'29.26"E 179 28°32'6.91"N 77° 7'48.80"E 

102 28°31'20.50"N 77° 7'26.81"E 178 28°32'5.92"N 77° 7'49.74"E 

103 28°31'21.56"N 77° 7'24.36"E 177 28°32'6.89"N 77° 7'50.09"E 

103A 28°31'24.03"N 77° 7'24.36"E 177A 28°32'6.80"N  77° 7'52.22"E 

307A 28°31'25.99"N 77° 7'24.40"E 177B 28°32'4.85"N 77° 7'52.21"E 

308 28°31'27.96"N 77° 7'24.43"E 115 28°31'49.23"N 77° 7'51.93"E 

308A 28°31'27.92"N 77° 7'26.87"E 113 28°31'49.19"N 77° 7'54.40"E 

308B 28°31'27.89"N 77° 7'29.39"E 114 28°31'51.15"N 77° 7'54.43"E 

308C 28°31'27.86"N 77° 7'31.89"E 31 28°31'53.11"N 77° 7'54.46"E 

308D 28°31'27.85"N 77° 7'34.33"E 109 28°31'53.08"N 77° 7'56.93"E 

307B 28°31'25.85"N 77° 7'34.32"E 109A 28°31'54.98"N 77° 7'56.95"E 

307C 28°31'25.83"N 77° 7'36.81"E 108A 28°31'54.96"N 77° 7'59.47"E 

352B 28°31'31.71"N 77° 7'36.89"E 108 28°31'53.05"N 77° 7'59.39"E 

352C 28°31'31.64"N 77° 7'39.57"E 81 28°31'23.64"N 77° 8'0.27"E 

318B 28°31'37.54"N 77° 7'39.49"E 80 28°31'25.60"N 77° 8'0.31"E 

318C 28°31'37.53"N 77° 7'41.76"E 79 28°31'25.61"N 77° 7'58.95"E 

76E 28°31'29.53"N 77° 7'54.14"E 53 28°31'57.47"N 77° 8'11.80"E 

76F 28°31'31.50"N 77° 7'54.16"E 53A 28°31'58.07"N 77° 8'10.70"E 

76 28°31'31.52"N 77° 7'56.58"E 352A 28°31'31.74"N 77° 7'34.42"E 

74A 28°31'33.43"N 77° 7'56.59"E 352B 28°31'31.71"N 77° 7'36.89"E 

74B 28°31'35.37"N 77° 7'56.64"E 318A 28°31'37.59"N 77° 7'37.01"E 

74C 28°31'35.36"N 77° 7'59.05"E 318B 28°31'37.54"N 77° 7'39.49"E 

73 28°31'37.37"N 77° 7'59.14"E 318D 28°31'39.51"N 77° 7'39.50"E 

120 28°31'43.25"N 77° 7'59.24"E 330 28°31'39.54"N 77° 7'37.03"E 

118 28°31'43.35"N 77° 7'51.84"E 324A 28°31'39.58"N 77° 7'34.45"E 

117 28°31'45.31"N 77° 7'51.87"E 324B 28°31'37.64"N 77° 7'34.43"E 

116 28°31'45.27"N 77° 7'54.34"E 15A 28°31'37.66"N 77° 7'32.14"E 

113 28°31'49.19"N 77° 7'54.40"E 15B 28°31'35.69"N 77° 7'32.20"E 

112 28°31'49.13"N 77° 7'59.33"E 15C 28°31'33.73"N 77° 7'32.24"E 
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120A 28°31'45.12"N 77° 7'59.31"E 324C 28°31'33.69"N 77° 7'34.46"E 

64A 28°31'45.08"N 77° 8'4.20"E 53 28°31'57.47"N 77° 8'11.80"E 

107A 28°31'49.07"N 77° 8'4.22"E 53A 28°31'58.07"N 77° 8'10.70"E 

61 28°31'51.03"N 77° 8'4.29"E 352A 28°31'31.74"N 77° 7'34.42"E 

60 28°31'51.03"N 77° 8'4.57"E 352B 28°31'31.71"N 77° 7'36.89"E 

59 28°31'52.99"N 77° 8'4.60"E 318A 28°31'37.59"N 77° 7'37.01"E 

58 28°31'53.02"N 77° 8'1.86"E 318B 28°31'37.54"N 77° 7'39.49"E 

108 28°31'53.05"N 77° 7'59.39"E 318D 28°31'39.51"N 77° 7'39.50"E 

53B 28°31'56.84"N 77° 8'9.60"E 330 28°31'39.54"N 77° 7'37.03"E 

54 28°31'58.81"N 77° 8'9.35"E 324A 28°31'39.58"N 77° 7'34.45"E 

55 28°31'58.84"N 77° 8'6.89"E 324B 28°31'37.64"N 77° 7'34.43"E 

55A 28°32'0.80"N 77° 8'6.92"E 15A 28°31'37.66"N 77° 7'32.14"E 

46A 28°32'6.61"N 77° 8'7.14"E 15B 28°31'35.69"N 77° 7'32.20"E 

46 28°32'6.65"N 77° 8'9.48"E 15C 28°31'33.73"N 77° 7'32.24"E 

47 28°32'4.69"N 77° 8'9.45"E 324C 28°31'33.69"N 77° 7'34.46"E 

207 28°32'4.62"N 77° 8'14.38"E 53 28°31'57.47"N 77° 8'11.80"E 

50A 28°32'0.62"N 77° 8'14.29"E 53A 28°31'58.07"N 77° 8'10.70"E 

50 28°32'0.67"N 77° 8'16.78"E 352A 28°31'31.74"N 77° 7'34.42"E 

50B 28°32'2.55"N 77° 8'16.78"E 

141A 28°32'2.52"N 77° 8'19.23"E 

140B 28°32'0.57"N 77° 8'19.21"E 

140A 28°32'0.56"N 77° 8'21.69"E 

138A 28°31'59.17"N 77° 8'21.67"E 

137 28°31'59.56"N 77° 8'20.37"E 

128 28°31'58.67"N 77° 8'20.05"E 

127 28°31'56.72"N 77° 8'19.31"E 

126 28°31'54.53"N 77° 8'18.79"E 

52 28°31'55.37"N 77° 8'16.70"E 

76E 28°31'29.53"N 77° 7'54.14"E 

76F 28°31'31.50"N 77° 7'54.16"E 

50B 28°32'2.55"N 77° 8'16.78"E 

141A 28°32'2.52"N 77° 8'19.23"E 

140B 28°32'0.57"N 77° 8'19.21"E 

 

jk"Vªh; jkt/kkuh {ks= fnYyh ds mijkT;iky 

ds vkns'k ls vkSj muds uke ij] 

latho f[kjokj] izeq[k lfpo ¼i;kZoj.k ,oa ou½ 

 

 

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE 

NOTIFICATION 

Delhi, the 20th January, 2022 

 F.No.2(309)/DCF(W)/Final Notification Rangpuri/2020-21/ 9707-15.—In exercise of the powers conferred 

by Section 20 of the Indian Forest Act, 1927 (XVI of 1927), read with the Government of India, Ministry of Home, 

Notification No. 104-J and 146-J dated 24.08.1950 and 06.12.1950, the Lt. Governor of the National Capital Territory 

of Delhi is pleased to declare the areas specified in the schedule below, as Reserve Forest, with effect from the date of 

publication of the Notification in the Official Gazette.  
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SCHEDULE I 

District: New Delhi 

Name of  

Village 

Khasra 

No. 

Area 

(In 

Bigha- 

Biswa) 

Boundaries Remarks 

North 

(Kh. Nos.) 

East (Kh. Nos.) South (Kh. Nos.) West 

(Kh. 

Nos.) 

(1) (2) (3) (4) (5) (6) (7) (8) 

Rangpuri 988 2-0 989 993 Boundary of 

Rajokri ridge 

987 Geo Coordinates 

of all corners of 

every Khasra 

Nos. are 

attached in 

Schedule II 

Rangpuri 993 3-15 992 Boundary of 

Village Mehrauli 

Boundary of 

Rajokri ridge 

988 

Rangpuri 994 3-14 995 Boundary of 

Village Mehrauli 

Boundary of 

Village Mehrauli 

992 

Rangpuri 992 4-16 991 994 993 989 

Rangpuri 989 4-16 990 992 988 987 

Rangpuri 995 6-13 997 Boundary of 

Village Mehrauli 

994 991 

Rangpuri 991 4-16 998 995 992 990 

Rangpuri 990 4-16 999 991 989 986 

Rangpuri 986 4-16 985 990 987 955 

Rangpuri 955 7-4 956 986 Boundary of 

Rajokri ridge 

954 

Rangpuri 954 3-16 953 955 Boundary of 

Rajokri ridge 

924 

Rangpuri 924 5-4 925 953 Boundary of 

Rajokri ridge 

923 

Rangpuri 921 2-14 920 922 Boundary of 

Rajokri ridge 

869  

Rangpuri 922 4-16 919 923 Boundary of 

Rajokri ridge 

921  

Rangpuri 923 7-4 918 925& 924 Boundary of 

Rajokri ridge 

922  

Rangpuri 924 5-4 925 953,954 Boundary of 

Rajokri ridge 

923 

Rangpuri 925 4-16 926 952 924 923 

Rangpuri 952 4-16 951 957 953 925 

Rangpuri 957 4-16 958 984 956 952 

Rangpuri 984 4-16 983 1000 985 957 

Rangpuri 1000 4-16 1007 1001 999 984 

Rangpuri 1001 4-16 1006 1002 998 1000 

Rangpuri 1002 4-16 1005 1003 997 1001 

Rangpuri 1004 6-4 1011 Boundary of 

village Mehrauli 

1003 1005 

Rangpuri 1005 4-16 1010 1004 1002 1006 

Rangpuri 1006 4-16 1009 1005 1001 1007 

Rangpuri 1007 4-16 1008 1006 1000 983 

Rangpuri 983 4-16 982 1007 984 958 

Rangpuri 958 4-16 959 983 957 951 

Rangpuri 951 4-16 950 958 952 926 

Rangpuri 926 4-16 927 951 925 918 

Rangpuri 918 4-16 917 926 923 919 

Rangpuri 919 4-16 916 918 922 920 

Rangpuri 920 4-16 915 919 921 869 

Rangpuri 868 2-14 867 869 Boundary of 

Rajokri ridge 

866 

Rangpuri 839 2-16 840 866 Boundary of 

Rajokri ridge 

838 

Rangpuri 866 5-10 864 867 Boundary of 

Rajokri ridge 

839 
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Rangpuri 867 4-16 865 870 868 866 

Rangpuri 915 4-16 914 916 920 870 

Rangpuri 916 4-16 913 917 919 915 

Rangpuri 917 4-16 912 927 918 916 

Rangpuri 927 4-16 928 950 926 917 

Rangpuri 950 4-16 949 959 951 927 

Rangpuri 959 4-16 960 982 958 950 

Rangpuri 982 4-16 981 1008 983 959 

Rangpuri 1008 4-16 1015 1009 1007 982 

Rangpuri 1009 4-16 1014 1010 1006  1008 

Rangpuri 1010 4-16 1013 1011 1005 1009 

Rangpuri 1011 7-4 1012/1, 

1012/2 

Boundary of 

Village Mahrauli 

1004 1010 

Rangpuri 1012/1 4-16 1019/1, 

1019/2 

1012/2 1011 1013 

Rangpuri 1013 4-16 1018 1012/1 1010 1014 

Rangpuri 1014 4-16 1017 1013 1009 1015 

Rangpuri 1015 4-16 1016 1014 1008 981 

Rangpuri 981 4-16 980 1015 982 960 

Rangpuri 960 4-16 961 981 959 949 

Rangpuri 949 4-16 948 960 950 928 

Rangpuri 928 4-16 929 949 927 912 

Rangpuri 912 4-16 911 928 917 913 

Rangpuri 913 4-16 908 912 916 914 

Rangpuri 914 4-16 907 913 915 871 

Rangpuri 865 4-16 862 871 867 864 

Rangpuri 864 4-16 863 865 866 840 

Rangpuri 840 4-16 841 864 839 838 

Rangpuri 838 4-14 837 840 Boundary of 

Rajokri ridge 

828 

Rangpuri 841 4-16 842 863 840 837 

Rangpuri 863 4-16 860 862 864 841 

Rangpuri 862 4-16 861 872 865 863 

Rangpuri 872 4-16 873 907 871 862 

Rangpuri 907 4-16 906 908 914 872 

Rangpuri 908 4-16 909 911 913 907 

Rangpuri 911 4-16 910 929 912 908 

Rangpuri 929 4-16 930 948 928 911 

Rangpuri 948 4-16 947 961 949 929 

Rangpuri 961 4-16 962 980 960 948 

Rangpuri 980 4-16 979 1016 981 961 

Rangpuri 1016 4-16 1025 1017 1015 980 

Rangpuri 1017 4-16 1024 1018 1014 1016 

Rangpuri 1018 4-16 1023 1019/1 1013 1017 

Rangpuri 1023 4-16 1028 1022 1018 1024 

Rangpuri 1024 4-16 1027 1023 1017 1025 

Rangpuri 1025 4-16 1026 1024 1016 979 

Rangpuri 979 4-16 978 1025 980 962 

Rangpuri 962 4-16 963 979 961 947 

Rangpuri 947 4-16 946 962 948 930 

Rangpuri 930 4-16 931 947 929 910 

Rangpuri 910 4-16 903 930 911 909 

Rangpuri 909 4-16 904 910 908 906 

Rangpuri 873 4-16 874 906 872 861 

Rangpuri 861 4-16 858 873 862 860 

Rangpuri 860 4-16 859 861 863 842 

Rangpuri 842 4-16 843 860 841 836 

Rangpuri 904 4-16 901 903 909 905 

Rangpuri 903 4-16 902 931 910 904 

Rangpuri 931 4-16 932 946 930 903 
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Rangpuri 946 4-16 945 963 947 931 

Rangpuri 963 4-16 964 978 962 946 

Rangpuri 978 4-16 977 1026 979 963 

Rangpuri 1026 4-16 1035 1927 1025 978 

Rangpuri 1027 4-16 1034 1028 1034 1026 

Rangpuri 1035 4-16 1036 1034 1026 977 

Rangpuri 977 4-16 976 1035 978 964 

Rangpuri 964 4-16 965 977 963 945  

Rangpuri 945 4-16 944 964 946 932  

Rangpuri 932 4-16 933 945 931 902  

Rangpuri 902 4-16 897 932 903 901 

Rangpuri 901 4-16 899 902 904 900 

Rangpuri 899 4-16 895 897 901 899 

Rangpuri 897 4-16 896 933 902 899 

Rangpuri 933 4-16 934 944 932 897 

Rangpuri 944 4-16 943 965 945 933 

Rangpuri 965 4-16 966 976 964 944 

Rangpuri 976 4-16 975 1036 977 965 

Rangpuri 1036 4-16 1045 1037 1035 976 

Rangpuri 1037 4-16 1044 1038 1034 1036 

Rangpuri 877 4-16 878 894 876 853 

Rangpuri 894 4-16 893 895 899 877 

Rangpuri 896 4-16 891 934 897 895 

Rangpuri 934 4-16 935 943 933 896 

Rangpuri 943 4-16 942 966 944 934 

Rangpuri 966 4-16 967 975 965 943 

Rangpuri 975 4-16 974 1045 976 966 

Rangpuri 1045 4-16 1046 1044 1036 975 

Rangpuri 1044 4-16 1047 1043 1037 1045 

Rangpuri 878 4-16 879 893 877 850 

Rangpuri 893 4-16 888 892 894 878 

Rangpuri 891 4-16 890 935 896 892 

Rangpuri 935 4-16 936 942 934 891 

Rangpuri 942 4-16 941 967 943 935 

Rangpuri 967 4-16 968 974 966 942 

Rangpuri 1046 4-16 1056 1047 1045 974 

Rangpuri 1047 4-16 1055 1048 1044 1046 

Rangpuri 1048 4-16 1054 1049 1043 1047 

Rangpuri 888 4-16 887 889 893 879 

Rangpuri 889 4-16 886 890 892 888 

Rangpuri 936 4-16 937 941 935 890 

Rangpuri 941 4-16 940 968 942 936 

Rangpuri 968 4-16 969 973 967 941 

Rangpuri 973 4-16 972 1056 974 968 

Rangpuri 1056 4-16 1057 1055 1046 973 

Rangpuri 1055 4-16 1058 1054 1047 1056 

Rangpuri 1054 4-16 1059 1053 1048 1055 

Rangpuri 937 4-16 938 940 936 885 

Rangpuri 940 4-16 939 969 941 937 

Rangpuri 969 4-16 970 972 968 940 

Rangpuri 972 4-16 971 1057 973 969 

Rangpuri 1057 4-16 1066 1058 1056 972 

Rangpuri 1058 4-16 1065 1059 1055 1057 

Rangpuri 883 2-10 1072 938 884 882 

Rangpuri 884 2-0 883 938 885 882 

Rangpuri 939 4-16 1070 970 940 938 

Rangpuri 970 4-16 1069 971 969 939 

Rangpuri 971 4-16 1068 1066 972 970 

Rangpuri 1066 4-16 1067 1065 1057 971 

Rangpuri 1065 4-16 1820 1064 1058 1066 
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Rangpuri 1064 4-16 1821 1063 1059 1065 

Rangpuri 1070 4-16 1815 1069 939 1071 

Rangpuri 1069 4-16 1816 1068 970 1070 

Rangpuri 1068 4-16 1817 1067 971 1069 

Rangpuri 1411 4-16 1410 1503 1493 1412 

Rangpuri 1503 14-0 1409,1509 1508,1507 1504,1502 1410,1411 

Rangpuri 1507 4-16 1508 1514 1506 1503 

Rangpuri 1514 4-16 1513 1516 1515 1507 

Rangpuri 1422 2-10 1397 1420 1460 1423 

Rangpuri 1410 4-16 1407 1409,1503 1411 1405 

Rangpuri 1409 2-12 1408 1509 1503 1410 

Rangpuri 1509 2-12 1510 1500 1503 1409 

Rangpuri 1513 4-16 1512 1518 1514 1509 

Rangpuri 1407 4-16 1389 1408 1410 1406 

Rangpuri 1408 4-16 1388 1510 1409 1407 

Rangpuri 1510 4-16 1387 1511 1509 1408 

Rangpuri 1502 2-16 1503 1504 1501 1493 

Rangpuri 1504 4-10 1503 1506 1791/1 

1791/2 

1502 

Rangpuri 1505/1 2-4 1506 1505/2 1785 1504 

Rangpuri 1505/2 4-7 1515 1777 1784/1 1505/1 

Rangpuri 1506 4-16 1507 1515 1505/1 1504 

Rangpuri 956 4-16 957 985 955 953 

Rangpuri 985 4-16 984 999 986 956 

Rangpuri 999 4-16 1000 998 990 985 

Rangpuri 998 4-16 1001 997 991 999 

Rangpuri 997 4-16 1002 996 995 998 

Rangpuri 996 4-9 1003 Boundary of 

Village Mehrauli 

995 997 

Rangpuri 974 4-16 973 1046 975 967 

Rangpuri 1019/1 2-13 1022 1019/2 1012/1 1018 

Rangpuri 1059 4-16 1064 1060 1054 1058 

Rangpuri 1515 5-15 1514 1740 1505/2 1506 

Rangpuri 1516 3-12 1518 1517 1738, 1515 1514 

Rangpuri 828 1-15 829 838 Rajokari Ridge 

boundary 

Rajokari 

Ridge 

boundary 

 

Rangpuri 829 2-11 830 837 828 827  

Rangpuri 830 4-2 831 836 829 825  

Rangpuri 831 3-10 832 835 830 824/2 & 

824/1 

 

Rangpuri 832 4-1 817 834 831 818  

Rangpuri 833 4-16 771 845 834 817  

Rangpuri 834 4-16 833 844 835 832  

Rangpuri 835 4-16 834 843 836 831  

Rangpuri 836 4-16 835 842 837 830  

Rangpuri 837 4-16 836 841 838 829  

Rangpuri 843 4-16 844 859 842 835  

Rangpuri 1067 4-1 1818 1820 1066 1068  

Rangpuri 1259 5-15 1264 1260 1430 1258  

Rangpuri 1387 4-16 1360 1386 1510 1388  

Rangpuri 1388 4-16 1359 1387 1408 1389  

Rangpuri 1389 4-16 1358 1388 1407 1390  

Rangpuri 1390 4-16 1337 1389 1406 1391  

Rangpuri 1395 4-16 1329, 1330 1394 1398 1396  

Rangpuri 1496/1 0-11 1495/1 1496/2 1497 1489  
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List of Geo Coordinates mentioned in Map Annexed in Schedule – II 

Point 

 Nos. 

LATITUDE LONGITUDE Point 

 Nos. 

LATITUDE LONGITUDE 

85A 28°31'23.60"N 77° 8'3.51"E 333A 28°31'41.45"N 77° 7'41.82"E 

85 28°31'23.61"N 77° 8'2.12"E 333B 28°31'41.41"N 77° 7'44.34"E 

85B 28°31'24.05"N 77° 8'2.09"E 23 28°31'43.44"N 77° 7'44.44"E 

85C 28°31'23.98"N 77° 8'1.35"E 341A 28°31'45.33"N 77° 7'44.43"E 

82 28°31'23.62"N 77° 8'1.38"E 341B 28°31'45.32"N 77° 7'46.82"E 

86 28°31'21.66"N 77° 8'1.35"E 25 28°31'47.33"N 77° 7'46.97"E 

87 28°31'21.64"N 77° 8'2.83"E 25A 28°31'47.23"N 77° 7'49.35"E 

88 28°31'18.09"N 77° 8'1.92"E 27 28°31'49.26"N 77° 7'49.47"E 

89 28°31'17.73"N 77° 8'2.15"E 28 28°31'51.22"N 77° 7'49.50"E 

89A 28°31'17.71"N 77° 7'58.80"E 29 28°31'51.19"N 77° 7'51.96"E 

89B 28°31'15.75"N 77° 7'58.76"E 30 28°31'53.15"N 77° 7'52.00"E 

89C 28°31'15.74"N 77° 8'1.43"E 31 28°31'53.11"N 77° 7'54.46"E 

90 28°31'14.64"N 77° 8'1.25"E 32 28°31'57.03"N 77° 7'54.52"E 

91 28°31'11.89"N 77° 7'59.28"E 32A 28°32'0.93"N 77° 7'54.59"E 

92 28°31'8.45"N 77° 7'55.82"E 35 28°32'1.00"N 77° 7'50.74"E 

93 28°31'9.46"N 77° 7'51.29"E 36 28°32'2.96"N 77° 7'50.95"E 

93A 28°31'11.92"N 77° 7'51.31"E 192A 28°32'3.41"N 77° 7'49.66"E 

93B 28°31'11.96"N 77° 7'48.96"E 191A 28°32'3.74"N 77° 7'49.66"E 

94 28°31'10.39"N 77° 7'48.84"E 190 28°32'3.33"N 77° 7'47.23"E 

95 28°31'12.05"N 77° 7'46.40"E 189 28°32'2.96"N 77° 7'44.75"E 

96 28°31'13.22"N 77° 7'43.95"E 188 28°32'2.82"N 77° 7'42.29"E 

97 28°31'15.21"N 77° 7'41.52"E 187 28°32'3.64"N 77° 7'42.30"E 

98 28°31'16.37"N 77° 7'39.07"E 186 28°32'3.53"N 77° 7'41.38"E 

99 28°31'16.58"N 77° 7'36.61"E 185 28°32'5.03"N 77° 7'42.32"E 

100 28°31'17.35"N 77° 7'34.16"E 185A 28°32'4.93"N 77° 7'44.82"E 

100A 28°31'23.90"N 77° 7'34.27"E 185B 28°32'4.90"N 77° 7'47.28"E 

100B 28°31'23.93"N 77° 7'31.80"E 181 28°32'7.66"N 77° 7'47.30"E 

100C 28°31'18.54"N 77° 7'31.66"E 180 28°32'8.05"N 77° 7'48.81"E 

101 28°31'19.45"N 77° 7'29.26"E 179 28°32'6.91"N 77° 7'48.80"E 

102 28°31'20.50"N 77° 7'26.81"E 178 28°32'5.92"N 77° 7'49.74"E 

103 28°31'21.56"N 77° 7'24.36"E 177 28°32'6.89"N 77° 7'50.09"E 

103A 28°31'24.03"N 77° 7'24.36"E 177A 28°32'6.80"N  77° 7'52.22"E 

307A 28°31'25.99"N 77° 7'24.40"E 177B 28°32'4.85"N 77° 7'52.21"E 

308 28°31'27.96"N 77° 7'24.43"E 115 28°31'49.23"N 77° 7'51.93"E 

308A 28°31'27.92"N 77° 7'26.87"E 113 28°31'49.19"N 77° 7'54.40"E 

308B 28°31'27.89"N 77° 7'29.39"E 114 28°31'51.15"N 77° 7'54.43"E 
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308C 28°31'27.86"N 77° 7'31.89"E 31 28°31'53.11"N 77° 7'54.46"E 

308D 28°31'27.85"N 77° 7'34.33"E 109 28°31'53.08"N 77° 7'56.93"E 

307B 28°31'25.85"N 77° 7'34.32"E 109A 28°31'54.98"N 77° 7'56.95"E 

307C 28°31'25.83"N 77° 7'36.81"E 108A 28°31'54.96"N 77° 7'59.47"E 

352B 28°31'31.71"N 77° 7'36.89"E 108 28°31'53.05"N 77° 7'59.39"E 

352C 28°31'31.64"N 77° 7'39.57"E 81 28°31'23.64"N 77° 8'0.27"E 

318B 28°31'37.54"N 77° 7'39.49"E 80 28°31'25.60"N 77° 8'0.31"E 

318C 28°31'37.53"N 77° 7'41.76"E 79 28°31'25.61"N 77° 7'58.95"E 

76E 28°31'29.53"N 77° 7'54.14"E 53 28°31'57.47"N 77° 8'11.80"E 

76F 28°31'31.50"N 77° 7'54.16"E 53A 28°31'58.07"N 77° 8'10.70"E 

76 28°31'31.52"N 77° 7'56.58"E 352A 28°31'31.74"N 77° 7'34.42"E 

74A 28°31'33.43"N 77° 7'56.59"E 352B 28°31'31.71"N 77° 7'36.89"E 

74B 28°31'35.37"N 77° 7'56.64"E 318A 28°31'37.59"N 77° 7'37.01"E 

74C 28°31'35.36"N 77° 7'59.05"E 318B 28°31'37.54"N 77° 7'39.49"E 

73 28°31'37.37"N 77° 7'59.14"E 318D 28°31'39.51"N 77° 7'39.50"E 

120 28°31'43.25"N 77° 7'59.24"E 330 28°31'39.54"N 77° 7'37.03"E 

118 28°31'43.35"N 77° 7'51.84"E 324A 28°31'39.58"N 77° 7'34.45"E 

117 28°31'45.31"N 77° 7'51.87"E 324B 28°31'37.64"N 77° 7'34.43"E 

116 28°31'45.27"N 77° 7'54.34"E 15A 28°31'37.66"N 77° 7'32.14"E 

113 28°31'49.19"N 77° 7'54.40"E 15B 28°31'35.69"N 77° 7'32.20"E 

112 28°31'49.13"N 77° 7'59.33"E 15C 28°31'33.73"N 77° 7'32.24"E 

120A 28°31'45.12"N 77° 7'59.31"E 324C 28°31'33.69"N 77° 7'34.46"E 

64A 28°31'45.08"N 77° 8'4.20"E 53 28°31'57.47"N 77° 8'11.80"E 

107A 28°31'49.07"N 77° 8'4.22"E 53A 28°31'58.07"N 77° 8'10.70"E 

61 28°31'51.03"N 77° 8'4.29"E 352A 28°31'31.74"N 77° 7'34.42"E 

60 28°31'51.03"N 77° 8'4.57"E 352B 28°31'31.71"N 77° 7'36.89"E 

59 28°31'52.99"N 77° 8'4.60"E 318A 28°31'37.59"N 77° 7'37.01"E 

58 28°31'53.02"N 77° 8'1.86"E 318B 28°31'37.54"N 77° 7'39.49"E 

108 28°31'53.05"N 77° 7'59.39"E 318D 28°31'39.51"N 77° 7'39.50"E 

53B 28°31'56.84"N 77° 8'9.60"E 330 28°31'39.54"N 77° 7'37.03"E 

54 28°31'58.81"N 77° 8'9.35"E 324A 28°31'39.58"N 77° 7'34.45"E 

55 28°31'58.84"N 77° 8'6.89"E 324B 28°31'37.64"N 77° 7'34.43"E 

55A 28°32'0.80"N 77° 8'6.92"E 15A 28°31'37.66"N 77° 7'32.14"E 

46A 28°32'6.61"N 77° 8'7.14"E 15B 28°31'35.69"N 77° 7'32.20"E 

46 28°32'6.65"N 77° 8'9.48"E 15C 28°31'33.73"N 77° 7'32.24"E 

47 28°32'4.69"N 77° 8'9.45"E 324C 28°31'33.69"N 77° 7'34.46"E 

207 28°32'4.62"N 77° 8'14.38"E 53 28°31'57.47"N 77° 8'11.80"E 

50A 28°32'0.62"N 77° 8'14.29"E 53A 28°31'58.07"N 77° 8'10.70"E 

50 28°32'0.67"N 77° 8'16.78"E 352A 28°31'31.74"N 77° 7'34.42"E 

50B 28°32'2.55"N 77° 8'16.78"E 

141A 28°32'2.52"N 77° 8'19.23"E 

140B 28°32'0.57"N 77° 8'19.21"E 

140A 28°32'0.56"N 77° 8'21.69"E 
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138A 28°31'59.17"N 77° 8'21.67"E 

137 28°31'59.56"N 77° 8'20.37"E 

128 28°31'58.67"N 77° 8'20.05"E 

127 28°31'56.72"N 77° 8'19.31"E 

126 28°31'54.53"N 77° 8'18.79"E 

52 28°31'55.37"N 77° 8'16.70"E 

76E 28°31'29.53"N 77° 7'54.14"E 

76F 28°31'31.50"N 77° 7'54.16"E 

50B 28°32'2.55"N 77° 8'16.78"E 

141A 28°32'2.52"N 77° 8'19.23"E 

140B 28°32'0.57"N 77° 8'19.21"E 

 

By Order and in the Name of the Lt. Governor of  

the National Capital Territory of Delhi, 

SANJEEV KHIRWAR, Principal Secy. (Environment & Forests) 
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भाग IV 

PART IV 

राष्ट्रीय रािधानी राज्य क्षते्र दिल्ली सरकार 
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI 

 

fnYyh] 20 tuojh] 2022 

Hkkjrh; ou vf/kfu;e]1927 (1927 

dk XVI) dh /kkjk 20 }kjk iznr “kfDr;ksa dk iz;ksx djrs gq,] x`g ea=ky;] Hkkjr ljdkj] vf/klwpuk la[;k 104&ts vkSj 

146&ts fnukad 24-08-1950 vkSj 06-12-1950 ds lkFk ifBr] jk"Vªh; jkt/kkuh {ks= fnYyh ds mijkT;iky] vkf/kdkfjd jkti= 

esa vf/klwpuk ds izdk“ku dh rkjh[k ls] uhps nh xbZ vuqlwph esa fufnZ"V {ks=ksa dks ^vkjf{kr ou* ds :i esa ?kksf"kr djrs gq, 

izl= gSaA  

I

ftyk&nf{k.k 

 

(1) (2) (3) (4) (5) (6) 

 1 142 4-16 27, 54, 55, 58, 69, 70, 67, 65, 63, 61, 62, 60, 47, 

48, 40, 17, 18, 19, 28, 50, 51, 52, 53, 41, 24, 25, 42, 26 
150 4-16 

स.ं   36]  दिल्ली,   बहृस्ट् पजतवार, िनवरी 20, 2022/पौष  30, 1943 [रा.रा.रा.क्ष.ेदि. स.ं 385  

No. 36]  DELHI,  THURSDAY, JANUARY 20, 2022/PAUSHA 30, 1943 [N. C. T. D. No. 385 

 

भारत सरकार 

     GOVERNMENT OF INDIA 

     

एस.जी.-डी.एल.-अ.-21012022-232812
SG-DL-E-21012022-232812
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153 4-16   

 
 

154 4-16 

155 4-16 

156 4-16 

160 7-18 

161 6-2 

162 4-16 

163 4-16 

167 7-0 

168 4-16 

169 4-2 

170 7-0 

171 4-16 

172 4-12 

176 4-16 

197 5-10 

 2 179 6-4  39, 37, 35, 33, 34, 32, 16, 76, 73, 9, 10, 11, 12, 13, 

23, 38 
  

 

180 5-8 

181 4-16 

182 4-4 

183 3-5 

184 4-16 

185 4-16 

186 4-16 

188 4-16 

189 4-16 

190 6-12 

191 4-9 

192 4-16 

193 4-7 

209 5-19 

 3 280 0-2  8, 6, 5  7  
  

 4 313 0-8  3, 4, 1  
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– II

X Y  X Y  X Y 
0 77.18221 28.50092 26 77.18542 28.50509 53 77.18679 28.50561 

1 77.18251 28.5013 27 77.18543 28.50563 54 77.18611 28.50562 

2 77.18194 28.50116 28 77.18884 28.50504 55 77.18612 28.50617 

3 77.18236 28.50148 29 77.18876 28.50521 56 77.18817 28.50614 

4 77.18251 28.5013 30 77.18815 28.50505 57 77.18749 28.50615 

5 77.18591 28.50236 31 77.18816 28.50523 58 77.1868 28.50616 

6 77.18592 28.5029 32 77.19352 28.50552 59 77.19024 28.50655 

7 77.18537 28.50236 33 77.19297 28.50605 60 77.19023 28.50611 

8 77.18538 28.50291 34 77.19368 28.506 61 77.18956 28.50679 

9 77.19215 28.50336 35 77.19228 28.5061 62 77.18954 28.50612 

10 77.19155 28.50337 36 77.19297 28.50605 63 77.18887 28.50703 

11 77.19156 28.50391 37 77.1916 28.5062 64 77.18887 28.50667 

12 77.19087 28.50392 38 77.1909 28.50555 65 77.18819 28.50723 

13 77.19088 28.50447 39 77.19092 28.50626 66 77.18818 28.50668 

14 77.19157 28.50446 40 77.18952 28.50504 67 77.18751 28.50745 

15 77.18905 28.50471 41 77.18678 28.50507 68 77.1875 28.50669 

16 77.19331 28.50498 42 77.1861 28.50508 69 77.18681 28.5067 

17 77.18951 28.50451 43 77.19227 28.50553 70 77.18683 28.50767 

18 77.18883 28.50449 44 77.19159 28.50554 71 77.19296 28.50553 

19 77.18883 28.5048 45 77.1916 28.5062 72 77.19295 28.50498 

20 77.19226 28.50499 46 77.19228 28.5061 73 77.19263 28.50388 

21 77.18905 28.50504 47 77.19022 28.50556 74 77.19224 28.5039 

22 77.19158 28.505 48 77.18953 28.50557 75 77.19225 28.50445 

23 77.19089 28.50501 49 77.18886 28.50613 76 77.1931 28.50443 

24 77.18678 28.50452 50 77.18885 28.50558    

25 77.18609 28.50453 51 77.18817 28.50564    

26 77.18542 28.50509 52 77.18748 28.5056    

jk"Vªh; jkt/kkuh {ks= fnYyh ds mijkT;iky  

ds vkns'k ls vkSj muds uke ij] 

latho f[kjokj] izeq[k lfpo ¼i;kZoj.k ,oa ou½ 
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE 

NOTIFICATION 

Delhi, the 20th January, 2022 

 F. No. 34/DCF(S)/Notification/Chhattarpur/2020-21/9682-91.—In exercise of the powers conferred by 

Section 20 of the Indian Forest Act, 1927 (XVI of 1927), read with the Government of India, Ministry of Home, 

Notification No. 104-J and 146-J dated 24.08.50 and 06.12.1950, the Lt. Governor of the National Capital Territory of 

Delhi is pleased to declare the areas specified in the schedule below, as Reserve Forest, with effect from the date of 

publication of the Notification in the Official Gazette.  

SCHEDULE I 

District: South 

Name of 

Village 

Block 

No. 

 

Khasra 

No. 

Area  

(in 

Bigha-

Biswa) 

Description 

 

 

Remarks 

(1) (2) (3) (4) (5) (6) 

Chhattarpur 1 142 4-16 The Block is surrounded by the points 27, 54, 55, 58, 

69, 70, 67, 65, 63, 61, 62, 60, 47, 48, 40, 17, 18, 19, 28, 

50, 51, 52, 53, 41, 24, 25, 42, 26 in clockwise manner 

whose Geo-co-ordinates are mentioned in schedule 2 

Village map and 

Geo-coordinates 

of all corners of 

every khasra are 

attached in 

Schedule 2 

150 4-16 

153 4-16 

154 4-16 

155 4-16 

156 4-16 

160 7-18 

161 6-2 

162 4-16 

163 4-16 

167 7-0 

168 4-16 

169 4-2 

170 7-0 

171 4-16 

172 4-12 

176 4-16 

197 5-10 

Chhattarpur 2 179 6-4 The Block is surrounded by the points 39, 37, 35, 33, 

34, 32, 16, 76, 73, 9, 10, 11, 12, 13, 23, 38 in clockwise 

manner whose Geo-co-ordinates are mentioned in 

schedule 2 

Village map and 

Geo-coordinates 

of all corners of 

every khasra are 

attached in 

Schedule 2 

180 5-8 

181 4-16 

182 4-4 

183 3-5 

184 4-16 

185 4-16 

186 4-16 

188 4-16 

189 4-16 

190 6-12 

191 4-9 

192 4-16 

193 4-7 

209 5-19 

Chhattarpur 3 280 0-2 The Block is surrounded by the points points 8, 6, 5 and 

7  in clockwise manner whose Geo-co-ordinates are 

mentioned in schedule 2 

Chhattarpur 4 313 0-8 The Block is surrounded by the points 3, 4, 1 and 2 in 

clockwise manner whose Geo-co-ordinates are 

mentioned in schedule 2 
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SCHEDULE II 

MAP FOR VILLAGE CHHATTARPUR 
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LIST OF GEO- COORDINATES MENTIONED IN MAP ANNEXED IN SCHEDULE- II 

 

FID POINT_X POINT_Y FID POINT_X POINT_Y FID POINT_X POINT_Y 

0 77.18221 28.50092 26 77.18542 28.50509 53 77.18679 28.50561 

1 77.18251 28.5013 27 77.18543 28.50563 54 77.18611 28.50562 

2 77.18194 28.50116 28 77.18884 28.50504 55 77.18612 28.50617 

3 77.18236 28.50148 29 77.18876 28.50521 56 77.18817 28.50614 

4 77.18251 28.5013 30 77.18815 28.50505 57 77.18749 28.50615 

5 77.18591 28.50236 31 77.18816 28.50523 58 77.1868 28.50616 

6 77.18592 28.5029 32 77.19352 28.50552 59 77.19024 28.50655 

7 77.18537 28.50236 33 77.19297 28.50605 60 77.19023 28.50611 

8 77.18538 28.50291 34 77.19368 28.506 61 77.18956 28.50679 

9 77.19215 28.50336 35 77.19228 28.5061 62 77.18954 28.50612 

10 77.19155 28.50337 36 77.19297 28.50605 63 77.18887 28.50703 

11 77.19156 28.50391 37 77.1916 28.5062 64 77.18887 28.50667 

12 77.19087 28.50392 38 77.1909 28.50555 65 77.18819 28.50723 

13 77.19088 28.50447 39 77.19092 28.50626 66 77.18818 28.50668 

14 77.19157 28.50446 40 77.18952 28.50504 67 77.18751 28.50745 

15 77.18905 28.50471 41 77.18678 28.50507 68 77.1875 28.50669 

16 77.19331 28.50498 42 77.1861 28.50508 69 77.18681 28.5067 

17 77.18951 28.50451 43 77.19227 28.50553 70 77.18683 28.50767 

18 77.18883 28.50449 44 77.19159 28.50554 71 77.19296 28.50553 

19 77.18883 28.5048 45 77.1916 28.5062 72 77.19295 28.50498 

20 77.19226 28.50499 46 77.19228 28.5061 73 77.19263 28.50388 

21 77.18905 28.50504 47 77.19022 28.50556 74 77.19224 28.5039 

22 77.19158 28.505 48 77.18953 28.50557 75 77.19225 28.50445 

23 77.19089 28.50501 49 77.18886 28.50613 76 77.1931 28.50443 

24 77.18678 28.50452 50 77.18885 28.50558    

25 77.18609 28.50453 51 77.18817 28.50564    

26 77.18542 28.50509 52 77.18748 28.5056    

 

By Order and in the Name of the 

Lt. Governor of the National Capital Territory of Delhi, 

 SANJEEV KHIRWAR, Principal Secy. (Environment & Forests) 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. SURENDER 
MAHADASAM

Digitally signed by SURENDER 
MAHADASAM 
Date: 2022.01.21 21:20:07 +05'30'
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MOST URGENT 

 COURT MATTER  

 

 

 

 

 

 

 

GOVT. OF N.C.T OF DELHI 

DEPARTMENT OF FOREST & WILDLIFE  

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST) 

WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60 

E: Mail: - dcfwest.gnctd@gov.in 

 

 

F.2 (210)/DCF (W)/Land Misc/Part-II/2023-24/10243-47                           Dated: 24.02.2025 

To, 

The Land and Development Officer (L&D) 

Ministry of Housing & Urban Affairs  

Room No. 623, A Wing, Nirman Bhawan, New Delhi - 110001 

 

 

Sub: Request to schedule joint demarcation of Central Ridge Reserve Forest for Final 

Notification u/s 20 of Indian Forest Act, 1927-reg. 

Sir, 

Kindly refer to the order dated 15.01.2021 of the Hon’ble National Green Tribunal in OA 

No. 58/2013 titled Sonya Ghosh Vs GNCTD, wherein the following direction are given: 

“16…………..  we direct that the Delhi Government through the Chief Secretary, 

Delhi to ensure that requisite Notification under Section 20 of the Indian Forest Act, 

1927 is issued within three months in respect of the area about which there is no 

controversy. 

Further action to be taken by the Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area and action plan for 

removing the encroachments be ensured within next three months. Execution of the 

action plan will be primarily under the Chief Secretary Delhi, who is also the Chairman 

of the Ridge Management Board. 

 

 

 

ANNEXURE - IV
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Vide the notification dated 24th May 1994, an area of approximately 864 hectares of 

Central Ridge was declared as a reserved forest under section 4 of the Indian Forest Act, 1927, 

based on the boundary description. A copy of the notification is attached as Annexure A. 

Further Notification no. SO. 610(E) dated 19.05.2004 of L&DO, Ministry of Urban 

Development & Poverty Alleviation; vide which CPWD has handed over approx.423 Ha. to 

DoFW, GNCTD. Copy of the notification is attached as Annexure B. 

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the 

matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the 

ridge area under Section – 20 of Indian Forest Act – 1927, to be done on urgent basis. Copy of 

the order is attached as Annexure C. 

In this regard it is requested to schedule a joint demarcation of Central Ridge so that the 

process of Notification of Reserved Forest under Section 20 of the Indian Forest Act, 1927 can 

be completed in time bound manner. 

 

 

(AMIT GEMAWAT, IFS) 

DEPUTY CONSERVATOR OF FORESTS 

WEST FOREST DIVISION  

 

Copy To:- 

1. PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, Vikas 

Bhawan, I.P. Estate, New Delhi 110002 for kind information 

2. PA to Chief Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2nd 

Floor, Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

3. PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, 

Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

4. PA to DCF (P&M), Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, Vikas 

Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

 

 

(AMIT GEMAWAT, IFS) 

DEPUTY CONSERVATOR OF FOREST 

WEST FOREST DIVISION 
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GOVT. OF N.C.T OF DELHI 

DEPARTMENT OF FOREST & WILDLIFE  

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST) 

WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60 

E: Mail: - dcfwest.gnctd@gov.in 

 

 

F.2 (210)/ DCF(W)/ Misc Part III/2023-2024/10372-76                                Dated: 25.02.2025 

To, 

The Vice Chairman 

Delhi Development Authority, 

Vikas Sadan, INA  

New Delhi- 110023 

 

Sub: Request to schedule joint demarcation of Central Ridge Reserve Forest for Final 

Notification u/s 20 of Indian Forest Act, 1927-reg. 

Sir, 

Kindly refer to the order dated 15.01.2021 of the Hon’ble National Green Tribunal in OA 

No. 58/2013 titled Sonya Ghosh Vs GNCTD, wherein the following direction are given: 

“16…………..  we direct that the Delhi Government through the Chief Secretary, Delhi 

to ensure that requisite Notification under Section 20 of the Indian Forest Act, 1927 is 

issued within three months in respect of the area about which there is no controversy. 

Further action to be taken by the Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area and action plan for 

removing the encroachments be ensured within next three months. Execution of the action 

plan will be primarily under the Chief Secretary Delhi, who is also the Chairman of the 

Ridge Management Board. 

 

Vide the notification dated 24th May 1994, an area of approximately 864 hectares of Central 

Ridge was declared as a reserved forest under section 4 of the Indian Forest Act, 1927, based on 

the boundary description. A copy of the notification is attached as Annexure A. 
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Further Notification no. SO. 610(E) dated 19.05.2004 of L&DO, Ministry of Urban 

Development & Poverty Alleviation; vide which CPWD has handed over approx.423 Ha. to 

DoFW, GNCTD. Copy of the notification is attached as Annexure B. 

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the 

matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the 

ridge area under Section – 20 of Indian Forest Act – 1927, to be done on urgent basis. Copy of the 

order is attached as Annexure C.   

In this regard it is requested to schedule a joint demarcation of Central Ridge so that the 

process of Notification of Reserved Forest under Section 20 of the Indian Forest Act, 1927 can be 

completed in time bound manner. 

 

 

(AMIT GEMAWAT, IFS) 

DEPUTY CONSERVATOR OF FORESTS 

WEST FOREST DIVISION  

 

Copy to:- 

1. PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, Vikas 

Bhawan, I.P. Estate, New Delhi 110002 for kind information 

2. PA to Chief Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2nd 

Floor, Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

3. PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, 

Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

4. PA to DCF(P&M), Department of Forests & Wildlife, GNCTD, A Block, 2nd Floor, Vikas 

Bhawan, I.P. Estate, New Delhi 110002 for kind information. 

 

 

(AMIT GEMAWAT, IFS) 

DEPUTY CONSERVATOR OF FOREST 

WEST FOREST DIVISION 
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HANDINGEOVERA AKING V ROMIHL CEN AL RIDCE 

KC&DOKMinistry offuibarDevelopimen 
ation No:Enf 15 7(5173)/02 Wher 

& 
d atee 
Of. DelhEtprou9A 

&Devëlopm 
GoVG 

ed:864aof.cehtral Ridgeattthergdisposal.of ihe:GNCT 

esi Depatment: onasstWhere iS"basis sübject to. 

condition thiatthe ownership and'title of the läd willcontinue to vest.with the:Govt 

of lndia* . 

.Ihe.conditions öf:transfer are as under" 

. Vaintenance ofthe land'as"Green 
(b) 
(a) 

Appropriate measúres 'inclúding fencingför protectign and maintenance 

No:construction to, be carried out 

nitiation of the removal of unauthorized occupa�|on of land. by GNCTD after 

dentificatiòn through joint, súñvey with CPWD & L&MO 

(c) 
(d) 

And:whereas, as per the map or the cenral Ridge furmished:by the L&D0, CPWD 

is.having ownership over 1600 acres ofGeniral Ri�gë (640, ha. approx.), which is, 

nclusiv� omany allotmens.and-enCoaghmenlS achrnenLS: 

Therefore, in view of theabov exilensve grpundverificationexercise, has 

beepicartied out:bythe:GPWDian 
02-0912004 Keeping:itiesi 
basisheraid 6ouindatie 

d and encroachmentsbyveli 

officias:fromP27 07 2004 
edby thë t&DOjás the 

-green; allotments 
asunder 

' 

eriicaon Penor 

The Central Ridge can be broady divided in 
, 
t 6 dist 

ANssardar 
Palel Railway.sialion ir South, S.P: Marg 
As per,the. map, the allotrments/encroack 

Mapayir anasthaliand.asper. ground 
allotments/encroachmenta, etc seèn iS AO: 

Mare 

ivarimarg in North.A. 
aë A1-Bhagwan 

ther striictures/ 
approx.)-on SP 

byt&D0; the 
Accordnglyas per the:calculat 

aPproximat:areas.of thipocke are aso 
a0 ha. 
Allotments.2. others 
Net ared :" 

12. 
48 hacleg dedtäken over) 

. 

rMarginSouth, S:P. 
road in North: As per 
B1-Buddha Jayanti 

pump hpuse near ISRO, 

RocketB boundediby UpperRidgeig 
D. 

Marg:& WillingdönCrescentin Eastang 
the map the;,allotunenils/engr oachmen 
Garden,B2 ISRO centre, B3-Malcha 

*** 

* 

, .iv 
. 
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87-:GPWD: wel, 
stadii 

a BE 

ter CPWD nurS 
Onal Structures4nos.:nea 

A 

&iingdon.Crescent,BQ3AG Junct 
Paiade groung and BO4-NOMC nursery at. jun
tipn. of S:P, "Mar� &Willingdön 
Crescent: 

. 

. anglyasper the cålculations based on.the.map furnisfied biv'L&DÖ, the 
approximate. areäs.of this pó
ket are aa follöWS. 

Gross area-
Allotmeñts & others. 
Net area 
Other area which.¢an:be hang 
otalarea which can-t 

234 ha 
0 

64 ha idh pan behanded/taken over) 
ategB02 

' :' 

Pocket C bounde 
Viarg..nstitution 

.aotmenisienCEOagA 

in South Mandic 
per.the maphe 
f quarers: 

ol, C4Playground. 
Qulh indian Asso�ialion; C6-
RangshalaC8Mireless 
atnear DCF (West) office. As 

StEUctures!allotments/ènCEOachments, etc. seen 
8'x8' 

e 
be ndu Maha 

behind MBH 
DCEWest)iofie tion 

per ground verification, the 
are co1Garbage dálao.near Presidents staf:quartersC02| 
behind MES. pump.house; C03 Samadhi/termple:bghing MES pump house, C04-

Room 

Balmiki Gardern maintained by CPWD behind Baliki emp GO5Abandoned 
Water Éeservoir CPWD ursery near DCF öffice. and C06 DJBIS Ta 

(ceseryo ig& 12bulings)eusrstirgs, r 
Accordinglyas.per. he calcuiog ba_ed on tnea 
approximate.areas of this pocketare.asio|lows 

eDo.he 
** 

Gross:area.- i00 ha. 
Allotments:& others. 
Netiares 
Other areawhich can be handed/taken-ovel 

ed/taken over) 
SC9 CO4,& CO5) 

Totalareawhich can be handed/taken óvër. . 

Pocket D bouñded by Upper Ridge.coad 
Ram Hospital Marg, in Westand 
allotments/encroachments n 
D2Playground Bal;BhacSch 
D5S Michaels Schoor "D6-pTE 
School, 08 Ramjas" School D9Gas 
Matiavidyalaya D11- Bal Biärti, School, D12 playground Bal Bharti School, 13 
MCD' nursery, D14- Sir Ganiga Ram Höspital,*01Nanaksar. Gurdwara, D�1-

roag in NorthSir Ganga 
tithAS per"the map, thne 
ground Springdale_ School 

D4 Bal Bharti Schhoo, 
SChoo D DAV SeniOI Sec 

dowAOC);D10Jarki Devi 

d. 

2 

12 
'/ '. ': 
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Sarit Bapiu Asa RamAsh 
SchoolDE3 ShiVEMa 
per:grond veritioation 
are Do1-DJBSRidoe 
Petrolpumpy Dog Stnptottidge.beiween sefiods ang rodalong Pusaoad 004 
park, inftonto JankiDevi Mahavidyaláyar DO Parkin front of^ir Ganga 
RamoSpital.aythorized-by;MCD andiDO6 Road separátirig'Springdalës School & 
Bal Bhati. Selioglfröm their playgrounds: 

eoccupation of Springdales 
oadtoNanaksa: Gurudwara As 
mentslencroachments, eic. seeri 

usa0aderyice station.(H 

proa 

Näter Reservoir 

. .'. 

ACCordinglyas per. thecalculations»based-on the map'fürnished By T&DQ, he 
approximate areas.of this.pocket:arëras föllow$: 3 

Gross ar�a 
Allotments & others 
Net area:-. 

52.ha. 
29.ha 

23 ha:(cleatäreawhich can be handed/täken over) 
. 

Pocket bounded by-bpper Ridgeoad iniEast ShaDkar "roäd'in"Nörth, 'New 

Rajender Nagar in West.and Ramnath 
allotments/encroachments in thispock 
SchooE3 Bapu AdarshVidy 
Payground of D.I. Kharn 8harti 

structures, allotments/encröachment 
Manavsthali School-includiag pumpho 

in South. As per the map, the 

yiler: Schiool, E2-Manavsthali 
KhanBharti . Schol ànd ES-
groundverifiçation, the other 
reEO1- MCD park on side. of 

Accordinglyas per thecälculattons baseConathe emap furrnished by L&DO, the 

ateareaS of this.pockeareë asrollowS: 

GrOSS àrea- 100 ha. 
6ha Allotments & others: 

Net:area anded/taken.over) 94 ha:(clear areaiwhich-can5 

S : 
marg in North, DDA 

Pocket ounded by:Upper:Ridge oadin: 
West and *AmY ea 

croachments;in thisipocket 

ground vecification, the:öther 'structuresall 
FO1-DJB's Palam Reservoir (having. 2reservoir 

ared 
allotgns 

Aand as per 
Sretc. seen are3 

Accordingly,, as pér the calculations ba_sed-o 
approximate.areas of this pocket are aa-follows: 

shied by -L&DO, the 

Gross.areia 
Alotments:& othi 

Net.area. 

94 hä. 
62 ha 

. , 

32 ha (clear.areaw gan:behanded/taken over) 

Five roadsnámely. Upper Rigo Wandematràm Marg), Simon 
Roads 

Bolivar marg Shankar röad Mndir 1anerang Ramnath Vij marg traverse through 

the: Centrál Ridge Whereas Simon:BolivaA0margpart of Shiankar road and 

Mandir lane i.e. on the eastern aidë o theupper Rid�e road is maintained by 

NDMC; the Upper Ridge road, (Vandematram. Marg), part:of Shankar road and 

Ramnath Vij marg is maintaihed by MCO. Amonig thes�; the Simon Bolivar marg 

3 

C 

(21) 

. .' 
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and. parto Shank 
allotëdifo:NDMC.anda 

adimeasu 
dingythIsWEstand 

acres (about 8.ha) have been 
uded fiomthe clear area. 

h.0thersiThetentire idge: is crisstcrossed hy many electric lines; water 

PIpelines: gate valvestructures, etc. as well as kutclya.patiways. Malba is strewahat 

many placas alöng the Shankar roadippér Ridgerroad and Maridirdane:Atmany 

places underground OFC cables'were sèemlnpogket E, astripof# ridge:20 feet: 

wide Whi
 is abtitting thehjouses* of resideits of New Rajinder Nagar:(from 

Shankar Road & Naniaksar Gurudwará red-light tobóundary of Manavsthali'School 

boundaryy is being 'ütilized by t�sidentstásigreen arèa/lawn, etc. A compound wal 

needs to be constYucted to stop it. 

.i 

Therefore, oo the basis of 
Septembèr 2004 have handed o 
the Central'Ridge mânagedby 0ë 

we the úndersigned on this 6 day of 

Ren over Cheige of 423 ia out of:640.ha of 

tie rirs phase as detaied below: 

Rocket:a : poCketB. 

Pocket O 

Pocket:E 

. ' 
. 

Netareaaken övercharoe.of 423tha . 

During Phaae-ll, verification.of actual area inossession of#ällotees-based on 

details.gf the allotménts t,be furnish�d by L8D0 shall:be carried out & 

encroachmentsemovedthrough 
joint"*actionoyr8:DO CPVWD & Forest 

Depariment 
AKEN OVERBY 

HANDED:OVER'BY 
.: 

: 

TLAK CHAND 
A-F. 
%Dc ugt n dyhrd. 

: 
i 

,' 

INKTHEPRESENCE OE 
PREET 

(RuituPtA 
Ov 

LlND . r* . 

4 CNC'NEEl 6ff1(e 

22 
. 

.. 
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. 

CALCUANON Ol: AREASIN 1IHECENTRAERIDGE 
:1 

BASIS:OE AREACALCULATION 
" 

S. per the mapof thetCentral. Ridge. fürnished byne. L&DO, CPWDis having 
OwnersnIp over 1600 acres:of Central Ridge (640 ha. approx.)waichisiinclusive:of many 

alotments andencroachments. Extensive ground verification hias been carriëd out by the 

CPVWD andkForest Depaitment officials:between:27.07.2004: to:02.09:2004: keeping the 

map-ofthe Central Ridge fumished by the L&DO asithebäsia., 

he map:is ehavings�:scale.of. 16 inchesdmile Convertingfinto metric: units, the 

Scale for area
alculations. is 1.Cm 1568:16 m. In jbseñçë of, any detalled 

measurements.on ground; the variousralltmentstdepicted. on thg.map:are'taken as correct 

a tne areas calculated,onmap: by breakiNG them up in. rectanglés, träpezoids: and 

nangles. In some calculätions ållotment areasinacres isalso taken to amive at a fair. 

figure 
. 

AREA CAAGUEATION;*.i 
. 

. i 

: "** 

The Central Ridge can-beibroady SUnctepoCkets as unde 

' 

Pocket Abounded.by PperRidg Army Public School -in West, Sardar 
Margnastand Sigon Bolivar.mergir.Noth. PatelRaiway station:in:Sou 

. " 
, 

idtii Area in Ha. ii Area on. map. 
cm 

382 
approx.) 

60 
No 

GroSs årea. 
2 Allotnents/enctoachments_ 

A1:BhagwänMahavir Vanasthali 
3 Othersi. 

* 

Min:(0 AO1PUMpHOUse (8 *8apptox 

Upper Ridgeroadin-WNest; Simog 8oivar MagnSouth, S.P, Po
ket B boun 
Marg &Willingdo-crescentini East and Park street/:Shankarroadin North 

FATeaiOnmap Areain Ha. 

Cm (approX. 
S Desciption: 
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Item No. 11    Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

   E.A. No. 39/2024 
In 

 Original Application No. 58/2013 

Sonya Ghosh Applicant 

Versus 

Govt. of NCT of Delhi & Ors.     Respondent(s) 

Date of hearing: 17.02.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. Aayushman 

Aeron, Advocate in E.A No. 39/2024 

Respondent:  Ms. Suhasini Sen, Ms. Masooma Rizvi & Ms. Surabhi, Advs. for MoEF & 

CC 

Mr. Gigi. C. George, Adv. with Mr. Raghubir Singh, ACP, Mehrauli & 

S.H.O. Maidan Garhi, Delhi Police 

Ms. Jyoti Mendiratta, Adv. for PCCF 

ORDER 

1. This Execution Application (EA) has been filed by the applicant

seeking compliance of the order dated 15.01.2021 passed in OA No. 

58/2013. 

2. By order dated 15.01.2021, Tribunal had disposed of the OA along

with connected matters concerning conservation and protection of Delhi 

Ridge which is an extension of Aravali Range extending from 

Tughlaqabad and branching out in Wazirabad in the north and also other 

part of Delhi. 

3. The tribunal took note of the urgent need to protect the ridge by

finalizing the notification under Section 20 of the Indian Forest Act, 1927 

Annexure C
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for reserve forest and protection by appropriate measures. Tribunal, 

therefore, while disposing of the OA and connected matters by order 

dated 15.01.2021 had issued the following directions:- 

 “xxx……………………………………….xxx…………………………………xxx 

15.  We are thus of the view that there is urgent need to take 
necessary steps to protect the Ridge by taking necessary steps 
to finalise the notification under section 20 of the Forest Act for 
reserved forest and protection by appropriate measures. The 
land about which there is clarity can be included in such 
notification and the remaining process can be undergone 
separately but expeditiously. No non-forest activity is 
permissible in Ridge area. 

 
16.  In view of above, we direct that the Delhi Government through 

the Chief Secretary, Delhi to ensure that requisite Notification 
under Section 20 of the Indian Forest Act, 1927 is issued within 
three months in respect of the area about which there is no 
controversy. Further actions to be taken by the Delhi 
Government may include suitable protection by fencing/wall 
and vigilance. Identification of the remaining area and action 
plan for removing the encroachments be ensured within next 
three months. Execution of the action plan will be primarily 
under the Chief Secretary Delhi, who is also the Chairman of 
the Ridge Management Board. 

 
17.  We direct constitution of an Oversight Committee (OC) to be 

headed by DG Forest, MoEF&CC, Government of India with the 
Secretaries Revenue and Forest, Delhi Govt., the PCCF, Delhi, 
the concerned Deputy Commissioners, Delhi and the nominees 
of Police Commissioner, Delhi and the Forest Survey of India, 
Dehradun as members. Main function of the OC will be to 
oversee progress with regard to the removal of encroachments 
from the Ridge, its protection by way of fencing/boundary wall 
and preparation of management plan for its restitution. The 
Committee will be free to co-opt any other authorities/Experts. 
The Nodal agency will be the PCCF, Delhi for coordination and 
compliance. First meeting of the Committee may be held within 
one month and thereafter review may be undertaken 
periodically preferably at least once in a month till the action 
plan is executed.” 

 

4. In term of the above directions, Delhi Government through Chief 

Secretary, Delhi was required to ensure that requisite Notification under 

Section 20 of the Indian Forest Act,1927 is issued within three months in 

respect of area about which there is no controversy. 
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5. Response in this EA on behalf of respondents nos. 1 and 2 has 

been filed, summarizing the position  as under:- 

 “7.  That the Present Reply has been divided in the following 

parts: 

 

a. PART I: STATUS OF NOTIFICATION UNDER SECTION 20 OF 

IFA, 1927. 

 

b. PART II: STATUS OF BOUNDARY WALL CONSTRUCTION/ 

FENCING TO PROTECT RIDGE FOREST LAND. 

 

C. PART III: STATUS OF ENCROACHMENT REMOVAL FROM THE 

FOREST LAND IN THE NCT OF DELHI”. 

 

6. It is not in dispute that so far as part one is concerned that relates 

to undisputed portion of the ridge has been filed by respondent nos. 1 

and 2. 

 

 

 

7. It is not in dispute that the order dated 15.01.2021 of the Tribunal 

to finalise the notification under Section 20 of the Forest Act, 1927 in 

respect of the undisputed portion of the ridge has not been complied 

with. The order was passed by the Tribunal more than four years back, 

and the ridge in question acts as the green lungs of Delhi and has an 

active role in maintaining the air quality in Delhi. Thus, compliance with 

the order within time would have contributed to improvement of air 

quality in Delhi, yet the order has not been complied with and no clear 

reasons are given by GNCTD in its affidavit for non-compliance of the 

order. Counsel appearing for the GNCTD also submits that she has no 

instruction in this regard. 

 

8. NGT Act 2010 provides for requisite action that may be taken to 

ensure compliance with the order of the Tribunal. Relevant provisions of 

the Act in this regard are quoted below:-  

 

“Section 26. Penalty for failure to comply with orders of Tribunal. 
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(1) Whoever, fails to comply with any order or award or decision of 

the Tribunal under this Act, he shall be punishable with 

imprisonment for a term which may extend to three years, or with 

fine which may extend to ten crore rupees, or with both and in case 

the failure or contravention continues, with additional fine which 

may extend to twentyfive thousand rupees for every day during 

which such failure or contravention continues after conviction for the 

first such failure or contravention: 

Provided that in case a company fails to comply with any order or 

award or a decision of the Tribunal under this Act, such company 

shall be punishable with fine which may extend to twenty-five crore 

rupees, and in case the failure or contravention continues, with 

additional fine which may extend to one lakh rupees for every day 

during which such failure or contravention continues after conviction 

for the first such failure or contravention. 

(2) Notwithstanding anything contained in the Code of Criminal 

Procedure, 1973 (2 of 1974) every offence under this Act shall be 

deemed to be non-cognizable within the meaning of the said Code. 

 

28. Offences by Government Department. 

 

(1) Where any Department of the Government fails to comply with 

any order or award or decision of the Tribunal under this Act, the 

Head of the Department shall be deemed to be guilty of such failure 

and shall be liable to be proceeded against for having committed an 

offence under this Act and punished accordingly: 

Provided that nothing contained in this section shall render such 

Head of the Department liable to any punishment if he proves that 

the offence was committed without his knowledge or that he 

exercised all due diligence to prevent the commission of such offence. 

 

(2) Notwithstanding anything contained in sub-section (1), where an 

offence under this Act has been committed by a Department of the 

Government and it is proved that the offence has been committed 

with the consent or connivance of, or is attributable to any neglect on 

the part of any officer, other than the Head of the Department, such 

officer shall also be deemed to be guilty of that offence and shall be 

liable to be proceeded against and punished accordingly.” 

 

9. Thus, we give two weeks to respondent no. 1 to file a fresh affidavit 

and explain why action be not initiated against concerned 

authorities/officers of respondent no. 1 in terms of the provisions of NGT 

Act, 2010. 
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10. List on 09.04.2025.

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

February 17, 2025 

E.A. No. 39/2024 
In Original Application No. 58/2013 
JG.. 
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Item No. 05 to 08 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 144/2015 

Jaipal Singh Applicant 

Versus 

Lt. Governor, Delhi & Ors.    Respondent(s) 

WITH 
Original Application No. 58/2013 

(M.A No. 898/2013, M.A. No. 922/2017, 

M.A. No. 329/2018, I.A. No. 387/2019 &
I.A. No. 388/2019)

Sonya Ghosh Applicant 
Versus 

Govt. of NCT of Delhi & Ors.    Respondent(s) 
WITH 

Original Application No.116/2015 

(M.A. No. 327/201 & M.A. No. 589/2015) 

Prof. Imtiaz Ahmed & Ors. Applicant(s) 

Versus 

State of NCT of Delhi & Ors.       Respondent(s) 
WITH 

M.A. No. 258/2015
IN 

Original Application No. 10/2014 

Pavit Singh Applicant(s) 

Versus 

The State of NCT Of Delhi & Ors.       Respondent(s) 

Date of hearing: 15.01.2021 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. 

Aagney Sail, Advocate in O.A. No. 58/2013 

Ms. Meera Gopal, Advocate in O.A. No. 116/2015 

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi 
Mr. Kush Sharma, Advocate for DDA 

Ms. Puja Kalra, Advocate for North MCD  
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ORDER 
 
 
 

1. The common issue in this group of matters is conservation and 

protection of Delhi Ridge which is an extension of Aravalli Range extending 

from Tughlaqabad and branching out in Wazirabad in the north and also 

other parts of Delhi.  

 

2. The proceedings were initiated on the basis of news item titled ‘Three 

Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the 

basis of which OA 58/2013 was filed in March, 2013. The Application 

states that the Ridge protects the city from hot winds of the desert of 

Rajasthan. It has four zones- Northern Ridge in Delhi University, Central 

Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near 

JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is 

further stated that the ecology of the Ridge is being destroyed, though it 

has been declared Reserved Forest vide Notification dated 22.05.1994 

under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as 

follows:- 

 

“No. F.10(42)-1/PA/DCF/93/2012-17(1) – In pursuance of the 
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of 
1927) the Lt. Governor, of National Capital Territory of Delhi hereby 
declares the lands mentioned in Schedule ‘A’ below as reserved 
forest. 
 

SCHEDULE ‘A’ 
 All forest lands and wastelands which is the properly of the 
government, or over which government has proprietary rights in: 

 

I Northern Ridge in National 

Capital Territory of Delhi, 

surrounded on 

North by Jubilee Hall, Government 

Petrol Pump. 

South by Crossing of Old G.T. Road 

and Rani Jhansi Marg, Old Subzi 

Mandi. 

East by Mall Road, Rajpur Road, 

Behind MCD Office. 
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West by Ice Factory, Malka Ganj, 

Dhobighat, and University Road 

(Approximate area 87 ha.) 

II Central Ridge in NCT of Delhi, 

Surrounded on 

North by Link Road along 

Institutional area. 

South by Dhaula Kuan, Military 

Farm, Sardar Patel Marg. 

East by Mandir Marg, Institutional 

area and Willingdon Crecent. 

West by Inderpuri Road and Naraina 

Industrial area 

(Approximately area 864 ha.) 

III South Central Ridge in NCT of 

Delhi, Surrounded on 

North by Qutab Institutional area. 

South by Vasant Kunj, Kishan Ganj. 

East by Aurobindo Marg, Nazarika 

Bagh.  

West by Jawahar Lal University 

Road, Vasant Kunj, Mehrauli 

Approximately area 626 ha.) 

IV Southern Ridge in NCT of Delhi 

surrounded on  

North by Power line from Mahipalpur 

to Sultan Gauri Tomb, Telephone 

Line from Sultan Pur Gauri Tomb to 

crossing to main power line & Road, 

Western Boundary of Ghatorni, 

Western boundary of Aya Nagar, 

Southern Boundary of Jaunapur, 

Southern boundary of Fatehpur Beri, 

Eastern Boundary of Asola village, 

Eastern Boundary of Shahpur, 

Eastern Boundary of Chandanhola, 

Eastern Boundary of Satbari, 

Eastern Boundary of Maidan Garhi, 

Southern Boundary of Naib Sarai, 

South Eastern Boundary of Deoli 

and Adilabad ruins. 

South by State of Haryana. 

East by Surajkund Road and State 

of Haryana. 

West by State of Haryana, Eastern 

Boundary of Rajokari, Eastern 
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Boundary of Malikpur, Kohli & 

Rangpuri 

Approximately area 6200 ha.) 

 

 
 No. F.10(42)-I/PA/DCF/93/2018-23(ii). – In Pursuance of the 
provision of clause (c) of sub-section (1) of section 4 of the Indian 
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National 
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be 
the Forest Settlement Officer to enquire into and determine the 
existence, nature and extent of any rights alleged to exist in favour of 
any person in or over any land comprised within such limits, as 
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24th May, 
1994 or in or over any forest produce and to deal with the same as 
provided in Chapter II of the Indian Forest Act, 1927.”  

 

3.  As per the news item dated 28.02.2013, road cutting across Rajokri 

Forest in Southern Ridge area was illegally built resulting in unauthorized 

construction inside the forest and degradation of the forest. There are 

encroachments by private entities as well as religious institutions, as per 

preliminary report on the status of Sanjay van from November 2010 to May 

2011 published by Srishti, an Environmental Group.  

 

4. The Hon’ble Supreme Court issued directions for protection of the 

Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/85, 

M.C. Mehta v. U.O.I. It was directed that the uncultivated surplus land of 

the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha 

under Section 154 of the Delhi Land Reforms Act, 1954. It will be made 

available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10 

Acres) in 14 villages. The Notification dated 02.04.1996 issued in 

pursuance of the order of the Hon’ble Supreme Court is as follows:- 

 

“Delhi, the 2nd April, 1996 
 
No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in I.A. 
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s 
Union of India & Others in their orders dated 25-1-96 and 13-3-96 
have directed that uncultivated surplus land of Gaon Sabha falling in 
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the 
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Delhi Land Reforms Act, 1954 and made available for the purpose of 
creation of Reserved Forest. 

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi 
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National 
Capital Territory of Delhi, hereby declares the uncultivated land of 
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated 
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of 
table given below as surplus land and lands at the disposal of Forest 
Department of Government of National Capital Territory of Delhi. 

S. 
No. 

Name of Village Quantum of Gaon 
Sabha land Covered 
in ridge as declared 

under notified 
Ridge and proposed 
by Forest Deptt. for 

afforestation. 

I II III (Bigha-Biswa) 

1 Nebsarai 466-10

2 Chatterpur 225-10

3 Maidangarhi 4263-02 

4 Dera Mandi 9412-05 

5 Asola 8387-06 

6 Pulpehlad 99-04

7 Devli 5175-06 

8 Rangpuri 1365-05 

9 Ayanagar 4121-02 

10 Rajokri 3106-01 

11 Bhatti 11101-19 

12 Ghitorni 732-14

13 Saidulazab 65-19

14 Jonapur 1979-13 

Total in Bighas 50,480-16 

Or 

Total in Acres 10517.10 ” 

5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one 

Pradip Krishen mentioning dumping of the waste on the Ridge and 

encroachments.  

6. The matter was first taken up on 06.03.2013. Notice was issued to

the Delhi Government, the Vice-Chairman, DDA, the Chairman of the 

Ridge Management Board (Chief Secretary, Delhi) and to the 
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a 

party and Notice was issued to it.  

 

7. Counter affidavit has been filed on 22.04.2013 by the Department 

of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996 

was issued by the Revenue Department that uncultivable surplus Gaon 

Sabha land will be given to the Forest Department. However, some part of 

the land was converted to Pedestrain path on which illegal road has been 

constructed in Rajokri Forest area. The Chief Conservator of Forest visited 

the site on 15.03.2013 and noticed the illegality. Meeting was held on 

22.03.2013 to address the issue with the DDA and the Police officials. 

Work of dismantling the road started. A wall will be constructed to rule 

out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with 

regard to the protection of Sanjay van, which is part of the reserved forest. 

It was stated that the DDA has erected wall around Sanjay van and 

employed guards to stop vehicles therein. It has also sent complaints to 

the PWD and the Police against non-forestry activities. A copy of the 

minutes of meeting of the Ridge Management Board held on 10.07.2007, 

under the Chairman of the Chief Secretary who is the Chairman of the 

Ridge Management Board has also been annexed.   

 

8. The matter has been dealt with on several hearings in the last almost 

eight years. Reference may only be made to some significant orders by 

which the issue was dealt with. On 21.07.2016, the Tribunal required 

filing of a time schedule for demarcation of the Ridge area in South District 

and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal 

directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM 

Kalkaji Sub-Division to carry out demarcation accordingly. On 

09.02.2018, the Tribunal directed completion of demarcation within one 

month. On 11.03.2019, the Tribunal dealt with the matter in the presence 
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of the Principal Secretary, Department of Revenue. The Tribunal directed 

the Principal Secretary, Revenue to give complete details of the forest area 

and the encroachments.  

 

9. On 03.04.2019, the Divisional Commissioner-cum-Principal 

Secretary, Revenue Department filed affidavit giving status of demarcation 

of 19 villages based on TSM survey in compliance with the order of the 

Tribunal dated 11.03.2019 as follows: 

 

- Total Ridge Area = 71,310-18 Bighas/Biswas 

- Demarcated Area = 70,941-02 

- Handed over = 65,453-04 

- Not handed over = 5,487-18 

- Encroached area = 4,684-17 

 

10. Further details of the encroachments are: 

 Bighas-Biswas 
“5. ENCROACHMENTS (Bighas-Biswas) -   4,684-17 

 
5.1 Ayanagar Village   -      172-00 

Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590) 

5.2 Chhattarpur Village   -      253-08 
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594) 

5.3 Neb Sarai Village   -      264-09 
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599) 

5.4 Shahoorpur Village   -      238-03 
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601) 

5.5 Devli Village    -      452-14 
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610) 

5.6 Asola Village     -       675-00 
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615) 
Encroachment of 869-00 removed (Pg. 1657) 

5.7 Bhati Village    -       477-14 
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619) 
Encroachment of 1,486-00 removed (Pg. 1657-1661) 

5.8 Maidangarhi Village   -         79-03 
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621) 

5.9 Saidulajab Village   -       109-04 
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623) 

5.10 Satbari Village    -       181-17 
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625) 

5.11 Jaunapur Village   -       287-05 
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631) 

5.12 Dera Mandi Village   -       399-8.5 
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641) 

5.13 Tughlakabad Village   -       403-02 
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43) 

5.14 Pulpehladpur Village   -       246-03 
Ridge Area 680-18 AnnexureR23 (Pg.1644) 
Encroachment of 8-00 removed (Pg. 1661) 
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5.15 Rajokari Village   -       214-02 
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650) 
Encroachment of 1-18 removed (Pg. 1661) 

5.16 Rangpuri Village   -       246-01 
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655) 
Encroachment of 9-18 removed (Pg. 1661) 

5.17 Mahipalpur Village   -         17-04 
Ridge Area 92-03 AnnexureR26 (Pg.1656) 

5.18 Ghitorni Village   -  NIL  
Ridge Area 732-14  

5.19 Rajpur Khurd Village  -  NIL” 
Ridge Area 60-09  

     
 

11. Learned Amicus points out that in respect of areas, which are un-

encroached and have already been demarcated and handed over to Forest 

Department as per stand of the Revenue Secretary as above, final 

Notification under Section 20 of the Forest Act should be issued forthwith. 

Such area should be covered by boundary wall/fencing in accordance with 

Section 6 to 8 of the Forest Act. The Forest Department should prepare 

Management Plan and the statutory authorities must regularly inspect the 

area and ensure that it is kept encroachment free. With regard to the 

remaining, the identified encroached areas should be retrieved in second 

phase by time bound action plan to be executed and monitored by the 

authorities for which there should also be high powered oversight 

Committee. We find merit in the suggestion and we propose to issue 

directions in these terms.  

 

12. Under the scheme of the Forest Act, once Notification under Section 

4 has been issued in respect of decision to constitute Reserved Forest by 

the State, no right can be acquired therein except by a decision of the State 

in terms of the said Act. There are provisions to deal with any claims in 

such area, including the remedy for appeal to the State. 

 

13. Learned Counsel for the Forest Department is unable to point out 

any meaningful objection to the suggestions of learned Amicus except to 

submit that there are difficulties in removing encroachments. 
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14. We may note that the Ridge in Delhi has historical and 

environmental significance. It is made of quartzite rocks. It has special and 

distinct features and uses. It is part of Aravali hills. Reference may be 

made to discussion in Supreme Court judgement in DDA v. Kenneth 

Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as 

follows :  

 “………….non-forestry use of land falling in the Ridge was 
permitted only after a development project was cleared or 

recommended by the Ridge Management Board and permitted by 
this Court. However, a decision was rendered by the Delhi High Court 
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011 

decided on 30-11-2011 to the effect that a development project on land 
outside the notified Ridge area but having morphological features 

conforming to the Ridge would also require clearance from the Ridge 
Management Board and this Court. Therefore, as far as the present 
case is concerned though the project land falls outside the Ridge 

but has morphological features conforming to the Ridge bringing 
it within the extended Ridge, the project of DDA involving non-

forestry use of the land could be permitted only after obtaining 
clearance from the Ridge Management Board and after obtaining 
the permission of this Court.” 

 

 

15. We are thus of the view that there is urgent need to take necessary 

steps to protect the Ridge by taking necessary steps to finalise the 

notification under section 20 of the Forest Act for reserved forest and 

protection by appropriate measures. The land about which there is clarity 

can be included in such notification and the remaining process can be 

undergone separately but expeditiously. No non-forest activity is 

permissible in Ridge area.  

 

16. In view of above, we direct that the Delhi Government through the 

Chief Secretary, Delhi to ensure that requisite Notification under Section 

20 of the Indian Forest Act, 1927 is issued within three months in respect 

of the area about which there is no controversy. Further actions to be 

taken by the Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area and action 
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plan for removing the encroachments be ensured within next three 

months. Execution of the action plan will be primarily under the Chief 

Secretary Delhi, who is also the Chairman of the Ridge Management 

Board.  

 

17. We direct constitution of an Oversight Committee (OC) to be headed 

by DG Forest, MoEF&CC, Government of India with the Secretaries 

Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy 

Commissioners, Delhi and the nominees of Police Commissioner, Delhi 

and the Forest Survey of India, Dehradun as members. Main function of 

the OC will be to oversee progress with regard to the removal of 

encroachments from the Ridge, its protection by way of fencing/boundary 

wall and preparation of management plan for its restitution. The 

Committee will be free to co-opt any other authorities/Experts. The Nodal 

agency will be the PCCF, Delhi for coordination and compliance. First 

meeting of the Committee may be held within one month and thereafter 

review may be undertaken periodically preferably at least once in a month 

till the action plan is executed.  

 

 In view of the above, O.A. No. 58/2013 stands disposed of. 

 

 O.A. No. 144/2015 seeks removal of encroachment in South Ridge 

Forest for which no separate order is necessary. The same will stand 

disposed of. O.A. No. 116/2015 also seeks removal of encroachments from 

Rangpuri area in South Delhi which will also stand disposed of.  O.A. No. 

10/2014 which also involves similar issue has already been disposed of by 

an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No. 

258/2015 has been filed for enforcement of earlier order will also stand 

disposed of.  
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 We place on record our appreciation for the valuable assistance 

rendered by learned Amicus. 

 

All pending M.A.s/I.A. will also stand disposed of in view of the order 

passed in main matter.  

  

 A copy of this order be forwarded to DG Forest, MoEF&CC, 

Government of India with the Secretaries Revenue and Forest, Delhi Govt., 

the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through 

PCCF Delhi) and the nominees of Police Commissioner, Delhi and the 

Forest Survey of India, Dehradun by mail for compliance.  

 

 
Adarsh Kumar Goel, CP 

 

 
 

S.K. Singh, JM 
 

 
Dr. Nagin Nanda, EM 

 
January 15, 2021 
Original Application No. 144/2015  

and other connected matters 
SN 
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ReminderGOVT OF NCT OF DELHI
DEPARTMENTOF FOREST AND WILDLIFE

OFFICE OF TIIE DY. CONSERVATOR OF FOREST (SOUTH)SOUTH FOREST DIVISION, NEAR DR. KARNI SINGII SHOOTING RANGE,
TUGIILAKABAI) NEY,' DF.L111-110044

F. No. !q6' 16 Dated:

To,

Sub:

Sir,

The VC-DDA
Delhi Development Authority

Vikas Sadan, INA
New Delhi- 1 10023.

Regarding khasra details of South Central Ridge required for completion of

Notification under Section 20 of Indian Forest Act, 1927.

Your kind attention is drawn towards the land falling in South Central Ridge

admeasuring 626 ha which is declared as Reserve Forest vide Notification no. F. 10(42)-

l/PA/DCF/93/2012-17(1) dated 24.05.1994. As per the order dated 15.01.2021 of I-ion'ble NGT

in the OA no. 58/2013 in the matter of Sonya Ghosh vs Govt. NCT of Delhi, directions were

given to the Department of Forests and Wildlife, Govt. of NCT of Delhi to complete the

Notification process of South Central Ridge under section 20 of Indian Forest Act, 1927.

In light of Lhe above, a letter dated 16.112023 was sent to you for providing khasra

details of land falling in South Central Ridge with Geo-coordinates.

Also, in a pending court case in the Hon'ble High Court of Delhi in case no. W.P.(C)

9965/2016, cm appl. 27478/2017, cm appl. 29901/2017 tilled as Devinder versus The Lt.

governor & ors there are directions vide order dated 08.11.2023 to Chief Secretary, Govt. Of

NCI' ot' Delhi to complete the Notification process within 2 weeks. The order dated 18.11.2023

states that,

"The NGTpassed the order on 15.01.2021, since then more Ihan 2 years and IO months

have elapsed and lill date the concerned ChiefSecretary has not taken any action, which shows

complete disregard to the orderspassedby lhe Court.

Therefore, I am of the view that prima facie lhe ChiefSecretary is in contempt of lhe

order dated 15.01.2021 passed by the NGT and is liable to be prosecuted under Contempt of
Courts,lct, 1971.

1
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3.

As tl lust andJinal opportunity a period of neo il'eeks are grumed to comply 'i'ith the
order dated Ifthe said notificationis not issued within 2 weeksfrom today. the Chief
.gecr"lur.vshall appear through VC on lhe next date ofhearing".

Ilence, it may be considered as final opportunity to provide the khasra details of land
Falling in South Central Ridge with Geo-coordinates and also convey suitable time for joint
inspection in the said area so that the process orNotification under section 20 of Indian Forest

Act, 1927 can be completed. The following omcials of Forest Department may contacted for

liasioning ofjoint inspection:-

I. Sh. Bakshinder Pal Singh, Range Officer, South Forest Division, MB- 7087501591.

2. Sh. Tajuddin, Deputy Range Oflicer (AB), South Forest Division. MB — 97 IS 155798.

)'oursfaithfully.

DY. CONSERVA ffOEESTS
SOUTH FO DIVISION

Copy to:

l. The Principal Chief Conservator' of ForestsilIOD, Department of Forests and

Wildlife, GNCTD, 2nd Floor, A -Block, Vikas Bhawan. I.P. Estate, New Delhi-

110002, tör kind intirmation.
2. The Chief Conservator or Forests, Department or Forests and Wildlife. GNCI*D. 2'•a

Floor, A —Block, Vikas Bhawan. I.P. Estate, New Delhi-110002. for kind

information.
3. The Conservator of Forests, Depanment Forests and Wildlife. GNCTD. Floor

A —Block, Vikas Bhawan, I.P. Estate, New Delhi-110002. for kind information.

4. lhe District Magistrate, South District, MB Road, Saket, New Delhi-110017. for kind

information.

DY. CONSER TOR OF FORESTS
DIVISION
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22.3/Q

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD NEW DELHI- 110044.

No. F. / /38— 9 0 Dated:

To,

Sub:

Ref:

Sir,

The Vice Chairman,
Delhi Development Authority,
B- Block, 1st Floor, Vikas Sadan,

New Delhi-110073

Scheduling of Joint Inspection of Land under possession of DDA in South Central
Ridge in compliance of the agenda no. 2B of the 9th Minutes of Meeting of the
Oversight Committee Meeting-reg.

I. Minutes of meeting of 9fliOversight Committee circulated by Department of Forests
and Wildlife, Govt. ofNCT ofDelhi dated 13.03.2024 (copy enclosed).
2. Leuer dated 11.05.2024 received from Ministry of Environment, Forests and Climate
Change, Govt. of India regarding submission ofAction Taken Report of the 9thMinutes
ofMeeting ofthe Oversight Committee meeting (copy enclosed).

Kind attention is drawn towards the agenda no. 2 (C) of the Minutes ofmeeting of 9ül

Oversight Committee meeting held under the chairmanship of DG Forest & SS on 14.11.2023

and circulated by Department of Forests and Wildlife, Govt. ofNCT ofDelhi dated 13.03.2024,

which states that, -

"It was noted by the Commiltee in its 7 meeting held on 14.11.2023 that violations of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were recorded in the South Central

Ridge (626 haj, which had been under the management control of Ithe Delhi Development
Authority (DDA). The Committee reiterated thal the responsibilityfor the protection of the ridge

reserve forest lies with the respective land-owning agencies under whose jurisdiction the ridge

forest is situated. The concerned land- owning agency musi ensure that no violation of any
provision of the Indian Forest Act, 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam

1980. In case any violation of any provision of any ofthese two Acts is made/found,appropriate

action should be initiated by the DoFW, GNCTD asper the extant relevantActs andRules. "
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In this regard, it is requested to kindly direct concerned official to fix a schedule for joint

inspection along with forest officials over the areas of violation committed in South Central

Ridge so that a comprehensive report of violations may be submitted before DG Forest &SS in

compliance to the agenda no. 2 (B) of Oversight Committee meeting held under the

chairmanship ofDG Forest & SS on 14.11.2023.

Also, kindly designate a Nodal Officer for liasioning with Forest Officials for above

mentioned inspection.

Sh. Bakshinder Pal Singh, Range Offlcer, South Forest Divisibn, Mb - 7087501591 is

been designated as Nodal Officer from Forest Department for the said inspection.

Also, DDA should install warning and informatory boards inside the boundaries of South

Central Ridge at various locations which contains that South Central Ridge is a Reserve Forest

under section 4 of Indian Forest Act, 1927 and any type of non-forestry activity is

prohibited under section 2 of Forest (Conservation) Act, 1980. The violators will be strictly

prosecuted under relevant sections of Forest Conservation Act, 1980 and Indian Forest Act,

1927.

Copy to:

1.

2.

DY. C0NS
soUTH

Yoursfaithfully,

OYOORESTS
T DIVISION

The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2ndFloor, A
Block, Vikas Phawan, I.P. Estate, New Delhi-110002, for kind information (through email).

The Deputy Conservator of Forests (P&M), Depanment ofForestsand Wildlife, GNCTD, 2nd
Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information
(through email).
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Reminder - I

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

OFFICE OF DEPUTY CONSERVATOROF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE

TUGHLAKABAD, NEW DELHI- 110044.

Dated:No. F. 66/DCF(S)/Land/Misc./2()22-23/

To,
The Commissioner (Land Management)
Delhi Development Authority

Vikas Sadan, INA, New Delhi-110023.

Sub: Scheduling of Joint Inspection of Land under possession of DDA in South Central

Ridge in compliance of the agenda no. 2B of the 9th Minutes of Meeting of the

Oversight Committee Meeting-reg.

Ref: l. Minutes of meeting of 9thOversight Committee circulated by Department of Forests

and Wildlife, Govt. ofNCT ofDelhi dated 13.03.2024 (copy enclosed).
2. Letter dated 11.05.2024 received from Ministry of Environment, Forests and Climate
Change, Govt. of India regarding submission ofAction Taken Report of the 9thMinutes
of Meeting of the Oversight Committee meeting (copy enclosed).

Sir,

Kind attention is drawn towards the agenda no. 2 (C) of the Minutes of meeting of 9

Oversight Committee meeting held under the chairmanship of DG Forest & SS on 14.11.2023

and circulated by Department of Forests and Wildlife, Govt. ofNCT ofDelhi dated 13.03.2024,

which states that, -

"It was noted by the Committee in its 7 meeting held on 14.11.2023 that violations of the

Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were recorded in the South Central

Ridge (626 haj, which had been under lhe management control of the Delhi Development

Authority (DDA). The Committee reiterated Ihal the responsibility for the protection of the ridge

reserve forest lies with the respective land-owning agencies under whose jurisdiction the ridge

forest is situated. The concerned land- owning agency must ensure that no violation of any

provision of lhe Indian Forest Act, 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam

1980. In case any violation of any provision ofany of lhese two Acts is made/found,appropriate

action should be initiatedby the DoFW, GNCTD asper the extant relevant Acts and
Rules.

'

103 of 151574



In this regard, it is again requested to kindly direct concerned official to fix a schedule for
joint inspection along with forest officials over the areas of violation committed in South Central
Ridge so that a comprehensive report of violations may be submitted before DG Forest &SS in

compliance to the agenda no. 2 (B) of 9thOversight Committee meeting held under the

chairmanship ofDG Forest & SS on 14.11.2023.

Also, kindly designate a Nodal Officer for liasioning with Forest Officials for above

mentioned inspection.

Sh. Bakshinder Pal Singh, Range Officer, South Forest Division, Mb - 7087501591 is

been designated as Nodal Officer from Forest Department for the said inspection.

Also, DDA should install warning and informatory boards inside the boundaries of South

Central Ridge at various locations which contains that South Central Ridge is a Reserve Forest

under section 4 of Indian Forest Act, 1927 and any type of non-forestry activity is

prohibited under section 2 of Forest (Conservation) Act, 1980. The violators will be strictly
prosecuted under relevant sections of Forest Conservation Act, 1980 and Indian Forest Act,

1927.

Copy to:

l.
2.

DY. CONSER A
SOUT

Yoursfaithfully,

QF FORESTS
DIVISION

The Vice Chairman, Delhi Development Authority, B- Block, 1st Floor, Vikas Sadan,

New Delhi-110073, for kind information.
The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2nd Floor,

A —Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information
(through email).

The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,

GNCTD, 2nd Floor, A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for
kind information (through email).

DY. CONSERVAT
SOUTH

F FORESTS

xrDIVISION

104 of 151575



Urgent Matter

GOVERNMENT OF NCT OF DELHI
OFFICEOF THE DEPUTY CONSERVATOR OF FOREST

(SOUTH)

NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD NEW DELHI-110044

Dated:No.

To,
The Commissioner(Land Management)
Delhi Development Authority
Vikas Sadan, INA,New Delhi-110023.

Sub: Regarding explanation sought from the concerned official of DDA with respect to the
for the offences and violation of FCA, occurred in South Central Ridge on the
location/land in question provided on map.

Sir,

An inspection based on complaint was carried out on 29.05.2024 by officials of
Department of Forests and Wildlife, Govt. of NCT of Delhi in Mehrauli Archeological Park
falling in South Central Ridge area within the jurisdiction of South Forest Division. During
inspection it is found that:-

1. It has been found during inspection and as observed by Google Earth images in
Mehrauli Archeological Park near Balban Tomb and Jamali Kamali which are
archeological sites falling inside South Central Ridge that tree offence has been
committed.

2. Clearance of forest area which is non-forestry activity has been under taken in Ridge
Area.

As per records available in this office, the Mehrauli Archeological Park thlling within
South Central Ridge is maintained, managed and possessed by DDA. Therefore, it is essential to
give an explanation with respect to the offences committed under the provisions of FCA, 1980
that why action under relevant sections ofFCA, 1980 may not be initiated.

The matter may be taken seriously in the interest of conservation of Ridge and protection
ofGovernment land and the reply may be submitted within one week of receiving of this letter.

Dy. Conservator of
Sou

Yours faithfully,

rpsts (South)
Division
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Copy to:-

l. PA to Chief Conservator of Forests (A)/Nodal Officer (FCA), Department of Forest &
Wildlife, GNCTD for kind information (through email).

2. PA to Conservator of Forests, Department of Forest & Wildlife, GNCTD for kind

information (through email).
3. The Principal Commissioner (Horticulture), Delhi Development Authority, Vikas Sadan,

INA, New Delhi-110023, for kind information and necessary action.

Dy. Conservat
S

28 15:19

qre» (South)
Wdrest Division
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Village Name 
 

Khasra no. 
 

 
Area 

 

Whether 
Comments for 

exclusion 
received 
(yes/no)  

Remarks 

Village - Ladosarai 

Ladosarai 

1    

5    

7    

8    

9    

10    

11    

12    

14    

18 2-15 Yes  

19    

21    

22    

23    

24    

25    

26 11-0 Yes  

28 2-2 Yes  

29 4-13 Yes  

30    

31    

34 1-19 Yes  
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35 0-7 Yes  

37 1-17 Yes  

38 0-13 Yes  

40 5-16 Yes  

41 11-18 Yes  

42 9-14 Yes  

43 4-13 Yes  

44 3-0 Yes  

45 2-0 Yes  

46 2-2 Yes  

47 12-2 Yes  

51 0-9 Yes  

52 1-12 Yes  

53 4-4 Yes  

54 6-5 Yes  

55 1-3 Yes  

58 6-9 Yes  

59 5-18 Yes  

60 0-8 Yes  

61 9-5 Yes  

62 7-18 Yes  

63 0-6 Yes  

64 5-13 Yes  

65 6-5 Yes  

66 12-14 Yes  
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68    

71    

72    

73    

74    

75    

76    

77    

78    

80    

81    

82    

83    

84    

85    

86    

87    

87    

88    

89    

90    

91    

92    

93    

95    
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96    

97    

98    

99    

100    

102    

103    

103    

104    

107    

108    

109    

113    

114    

116    

117    

118    

119    

120    

121    

122    

123    

124    

125    

126    
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127    

128    

129    

132    

133    

135    

136    

137    

138    

139    

141 4-1 Yes  

142    

143    

144 32-5 Yes  

147 1-2 Yes  

170    

194 1-1 Yes  

196    

197    

198 2-0 Yes  

201    

408 4-6 Yes  

538    

552    

584    
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105/1    

105/2    

106/1    

106/2    

195/1    

195/2    

26/2    

3//1    

3//2    

48/1    

48/2    

48/3    

547/94    

548/94    

549/101    

550/101    

551/101/1    

554/1    

554/2    

555/1    

555/2    

556/1    

563/1    

585/564    

587/563_65/0    
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587/63_64_65/0    

6//1    

6//2    

615/79    

616/79    

617/110    

618/110/3    

619/110/1    

620/110    

621/111    

623/112    

624/115    

625/115/1    

664/69_70    

681/140    

682/140    

687/199    

688/199    

689/199    

690/199    

Village - Masoodpur 

Masoodpur 19 10-10 Yes  

Village - Ladha Sarai 

Ladha Sarai  

19    

98 0-7 Yes   
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160    

161    

162 13-6 Yes  

163 13-6 Yes  

164 14-5 Yes  

165 1-13 Yes  

166 46-9 Yes  

167 24-11 Yes  

168 1-3 Yes  

169 4-5 Yes  

170 8-11 Yes  

171 12-9 Yes  

172 30-15 Yes  

173 5-10 Yes  

174 2-17 Yes  

175 2-17 Yes  

176 6-3 Yes  

177 11-4 Yes  

178 4-1 Yes  

179 9-9 Yes  

180 9-7 Yes  

181 1-2 Yes  

182 5-9 Yes  

183 5-8 Yes  

184 24-00 Yes  

185 1-14 Yes  

115 of 151586



 

186 2-2 Yes  

188 1-10 Yes  

189 2-16 Yes  

191 4-14 Yes  

192 6-18 Yes  

193 4-6 Yes  

194 0-19 Yes  

195 0-13 Yes  

196 6-13 Yes  

197 7-10 Yes  

198    

199    

200 8-14 Yes  

201 5-3 Yes  

202 5-16 Yes  

203 1-13 Yes  

204 1-9 Yes  

205 3-8 Yes  

206 3-19 Yes  

207 1-3 Yes  

208    

209 28-10 Yes  

210 8-2 Yes  

211 2-10 Yes  

212 1-13 Yes  

213 4-3 Yes  
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214 3-6 Yes  

215 25-17 Yes  

216 27-8 Yes  

217 32-18 Yes  

218 0-19 Yes  

219    

223    

225 6-5 Yes  

227 6-7 Yes  

228    

276    

279    

280 1-14 Yes  

283    

284    

285 12-10 Yes  

286 2-1 Yes  

287 7-00 Yes  

288 2-5 Yes  

295 15-7 Yes  

296 1-5 Yes  

297 1-5 Yes  

299 1-12 Yes  

300 31-7 Yes  

301 8-4 Yes  

302    
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304 9-00 Yes  

305    

368/220    

369/220    

435/221    

Village – Katwaria Sarai 
 

 
Katwaria Sarai 

24           

72 14-17 Yes  

74 5-2 Yes  

89 4-7 Yes  

90 4-19 Yes  

91 0-10 Yes  

92 7-11 Yes  

188    

189 4-7 Yes  

190 4-17 Yes  

191 7-17 Yes  

192 6-14 Yes  

193 1-0 Yes  

195 4-11 Yes  

197 3-3 Yes  

198 7-15 Yes  

199 4-2 Yes  

200 3-19 Yes  

201 10-9 Yes  

202 3-4 Yes  
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203 2-19 Yes  

204 3-18 Yes  

205 2-19 Yes  

206 4-3 Yes  

207 4-13 Yes  

208 5-19 Yes  

209 1-14 Yes  

210 1-14 Yes  

212 3-12 Yes  

213 3-3 Yes  

214 1-14 Yes  

215 2-9 Yes  

218 2-19 Yes  

219 5-8 Yes  

220 2-3 Yes  

221 2-7 Yes  

222 0-17 Yes  

223 7-10 Yes  

224 2-7 Yes  

225 2-1 
 

Yes  

227 1-9 Yes  

228 9-6 Yes  

229    

234 4-8 Yes  

235 5-16 Yes  

236 11-12 Yes  
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236    

244 3-4 Yes  

245 7-6 Yes  

247 2-18 Yes  

248 6-12 Yes  

249 1-5 Yes  

250 7-9 Yes  

251 2-1 Yes  

252 5-3 Yes  

253 3-5 Yes  

257 5-15 Yes  

258 6-9 Yes  

260 136-17 Yes  

262 29-19 Yes  

263    

264 9-11 Yes  

265 29-31 Yes  

266 59-3 Yes  

Village - Bersarai 

Bersarai 

6      63-15 Yes  

34    

35    

37 14-7 Yes  

38 7-15 Yes  

39 6-19 Yes  

42 9-15 Yes  
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43 9-9 Yes  

44    

45 15-15 Yes  

47    

240    

246    

Village - Adchini 

Adhchini 

7    

21 1-2 Yes  

22    

25 1-8 Yes  

41 2-18 Yes  

43 2-8 Yes  

45 0-12 Yes  

46    

47    

48    

52 7-16 Yes  

53 0-13 Yes  

54 1-18 Yes  

55    

56 1-9 Yes  

57 1-9 Yes  

58    

64 11-9 Yes  

65    

121 of 151592



 

66 3-18 Yes  

67 3-14 Yes  

68 0-12 Yes  

69 6-14 Yes  

70 4-15 Yes  

71 11-10 Yes  

72 3-18 Yes  

73    

75    

97    

99 74-1 Yes  

100 0-6 Yes  

101 15-4 Yes  

102 2-5 Yes  

103 4-3 Yes  

104 5-4 Yes  

105    

106 9-7 Yes  

107 4-1 Yes  

108 3-14 Yes  

109 3-1 Yes  

110    

111    

112 9-7 Yes  

114 3-6 Yes  

115    
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116    

117    

119    

120 4-12 Yes  

121    

122    

124 1-11 Yes  

125    

126 3-12 Yes  

127    

129 1-2 Yes  

130 2-3 Yes  

131 5-14 Yes  

132 4-1 Yes  

133 3-5 Yes  

134 6-9 Yes  

135 5-8 Yes  

136    

137    

138 0-10 Yes  

139    

140 8-13 Yes  

141    

142    

143    

144    
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To, 

Sir, 

The Director (Land) 

DEPARTMENT OF FOREST AND WILD LIFE 
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST NORTH FOREST DIVISION, KAMLA NEHRU RIDGE, 

DELHI-110007, (Ph.- 011 - 23853561) 

Delhi Development Authority 
Ist Floor, A-Block, 

MOST IMMEDIATE 

No. F. 181/NFD/Notification/Land/2015-16/45o J- 4503 GOVT. OF NCT OF DELHI 

HON'BLE HIGH COURT MATTER 

Vikas Sadan, New Delhi -110023 

OUT TODAY 

Sub: Final Notification of Northern Ridge under section 20 of the Indian Forest Act, 1927 -reg. 

Dated:26.11.2024 

Ref: Hon'ble High Court Order dt 08.11.2023, in the matter of W.P (C) 9965/2016, CM APPL. 27478/2017, CM APPL 29901/2017 

This is to informn you that Northern Ridge was notified under section 4 of The 
Indian Forest Act, 1927 vide Gazette Notification No. F. 10(42)-I/ PA/DCF/93/2012 dated 24th May, 1994 (copy enclosed). Further, as per the order of Hon'ble NGT dated 
15.01.2021 in the matter of Sonya Ghosh vs. Govt. of NCT of Delhi, O.A. No. 58/ 2013, 
it was directed that "the final notification has to be processed us 20 of The Indian Forest Act, 1927 of the area where there is no controversy/litigation". 

ole 

Further, an order dated dt 08.11.2023, in the matter of W.P (C) 9965/2016, CM APPL. 27478/2017, CM APPL 29901/2017 has been issued by Hon'ble High Court 
wherein High Court has directed to finalize the process of Notification within 2 weeks from the date of order and given as last & final opportunity for the same. In case of failure of finalization of process of Notification the Chief Secretary will be in contempt of order dt 
15.01.2021 passed by the Hon'ble NGT. 

Accordingly, a draft notification with Khasra nos. was processed for Phase -I 
Notification of the area (123.57 ha) that is encroachment free, litigation free and having 
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no cases of settlement of rights/concessions before FSO/ Appellate Authority as per 

the records received from revenue department and GSDL. Further, the same was sent 

to Revenue Department for seeking their necessary comments and it was suggested by 
Revenue Department to notify the area as per the geo-coordinates. Accordingly a draft 
Notification is also prepared as per the geo-coordinates. 

Since, the maximum area of Northern Ridge is in possession of DDA & 

maintained by DDA. The Draft Notifications along with the details of Geo 

cOordinates, maps & blocks and another Notification as per the Khasra Nos along with 
maps showing Khasra details are enclosed here with. 

Further, you are requested to give necessary comments/concurrence on the dratt 

Notifications under Section 20, of the Indian Forest Act as "Reserve Forest" along 

with the request to demarcate the above said land on urgent basis. 

Non-compliance of orders of Hon'ble High Court and Honble National Green 
Tribunal may amount to contempt of orders of Hon'ble High Court and Hon'ble NGT. 

Matter may be treated as Most Urgent. 

Encl. as above 

Copy to: 

Yours Faithfully 

Dy. Conservatör of Forests 
Central Forest Division 

1. Ps to The Principal Chief Conservator of Forests/HOD, Department of 
Forests & Wildlife, GNCTD, I[nd Floor, A - Block, Vikas Bhawan, IP Estate, 

Delhi-110002, for kind information. 
2. The Conservator of Forests, Department of Forests & Wildlife, GNCTD. 

I[nd Floor, A -Block, Vikas Bhawan, IP Estate, Delhi-110002, for kind 

information. 

Dy. Conservator of Forests 
Central Forest Division 
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  MOST URGENT 

 COURT MATTER  

 

 

 

 

 

 

    GOVT. OF N.C.T. OF DELHI 

DEPARTMENT OF FOREST & WILDLIFE 

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST) 

WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60          

                               Tel No- 011 23361879 :: E:Mail:- dcfwest.gnctd@gov.in 

 

 

F. 1 (1)/DCF (W)/Nanakpura Ridge Final Notification/2022-23/10232-39  Dated: 21.02.2025 

 

To, 

The Land and Development Officer, Ministry 

of Housing & Urban Affairs, land and 

Development Office, Room No. – 623- A 

Wing, Nirman Bhawan, New Delhi – 110001 

 

The VC DDA, Vikas Sadan, INA New Delhi - 

110023 

The District Magistrate, New Delhi Distt, 

12/1 Jam Nagar House, New Delhi-110001 

The Commissioner (Land), DDA, Vikas Sadan, 

INA, New Delhi – 110023 

 

 

REMINDER-I 

Sub: Request for conduct a joint survey and demarcation of Nanakpura Ridge. 

Ref: F. 1 (1)/DCF (W)/Nanakpura Ridge Final Notification/2022-23/8720-26 Dated: 

09.01.2025                        

 

Sir/Madam, 

  The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the 

matter of Sonya GhoshVs. GNCTD, directed Govt. of NCT of Delhi for final notification of the 

ridge area under Section – 20 of Indian Forest Act – 1927, to be done on urgent basis.  

In this regard it is to inform that the Gram Sabha Land of many villages was notified 

under Section – 04 of the Indian Forest Act -1927, as Ridge, vide order of the Hon’ble Supreme 

Court of India and was declared as Reserved Forests, after the notification of the year 1994. 
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The notification of the year 1994 was on the basis of the boundary description and not by 

Khasra description. The Nanakpura Ridge was declared as Reserved Forest vide notification 

dated 19.03.1996. Copy of the notification is attached as Annexure A. 

As per Minutes dated 03.01.2024, of meeting that was held on 03.01.2024 at 2:30 PM 

under the chairmanship of the Add. District Magistrate, New Delhi District at conference hall of 

O/o District Magistrate, New Delhi District, 12/1, Jam Nagar House, Shahjahan Road, New 

Delhi-110011 regarding final notification of Nanakpura Ridge land under Section-20, IFA 1927. 

In this meeting it was clearly state that  

“Further, it was also directed to the representative from DDA to provide the land record of 

the area mentioned in the GSDL Map tomorrow positively so that on the basis of the records 

provided from the Revenue Department and DDA a demarcation from TSM may be carried out .” 

“It was also decided that a joint survey will be carried out wherein the officials from DDA, 

Revenue and Forest Department will participated so that the directions of the worthy Chief 

Secretary, GNCT of Delhi may be complied accordingly, after approval of competent authority” 

Copy of the minutes of meeting attached as Annexure B. 

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the 

matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the 

ridge area under Section – 20 of Indian Forest Act – 1927, to be done on urgent basis. Copy of 

the order is attached as Annexure C.   

In compliance of above directions, you are requested to please conduct a joint survey in 

upcoming week as per your convenience, so that the final notification of Nanakpura Ridge under 

Section 20 of IFA, 1927 may be done by the competent authority. 

(AMIT GEMAWAT, IFS) 

DY.  CONSERVATOR OF FORESTS 

WEST FOREST DIVISION 

Copy To: 

1. The PCCF/HOD Department of Forest and Wildlife, GNCTD, 2nd Floor, Vikas Bhawan,

I.P. Estate, New Delhi - 110002 for kind information.

2. The Conservator of Forest Department of Forest and Wildlife, GNCTD, 2nd Floor, Vikas

Bhawan, I.P. Estate, New Delhi 110002 for kind information.

3. DCF (P&M), HOD Department of Forest and Wildlife, GNCTD, 2nd Floor, Vikas

Bhawan, I.P. Estate, New Delhi - 110002 for kind information.

4. The Range Officer, New Delhi Range for information.

(AMIT GEMAWAT, IFS) 

DY.  CONSERVATOR OF FORESTS 

WEST FOREST DIVISION 
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (DELHI CANTT.), 

NEW DELHI DISTRICT 

12/1, JAM NAGAR HOUSE, SHAHJAHAN ROAD, NEW DELHI-110011 

F.No. SDM/DC/NDD/2023/ |0- |4 

MINUTES OF MEETING 

A meeting was held on 03.01.2024 at 2.30 PM under the chairmanship of 

the Add. District Magistrate, New Delhi District at conference hall of O/o District 

Magistrate, New Delhi District, 12/1, Jam Nagar House, Shahjahan Road, New 

Delhi-110011 regarding final notification of Nanakpura Ridge land under Section 

20, IFA 1927. 

The following attended the meeting: 

1. Sh. Prateek Raj, SDM (Delhi Cantt), 

2. Sh. Prashanth Kumar B.0., Jt. CEO, Delhi Cantonment Board, 

3. Sh. Rakesh Rana, A.E. Delhi Cantonment Board, 

4. Sh. Puneet Kr. Tiwari, Range Officer, Department of Forest & Wildlife 

5. Sh. Sachin, F.G. Department of Forest 

6. Sh. N.P. Singh, Tehsildar (Delhi Cantt), 
Wildlife, 

7. Sh. Deepak Kumar, SDO-II, Defence Estate Office, Delhi Cantt., 

8. Sh. Atul Bhartiya, NT, Sub-Division Vasant Vihar, 

Dated: o3/o1|202 4 

9. Sh. Yogesh Kumar, Patwari, Sub-Division Vasant Vihar, 

10.Sh. Subodh Kumar, Patwari, Sub-Division Delhi Cantt., 

11.Sh. Kamal Singh, Consultant LM, DDA, 

12.Sh. Vijay Kumar, NT/Cz, DDA. 

In the meeting, SDM (Delhi Cantt) informed to the Chair that file has been 

received from Forest Department in which the Forest Department seeking 

comments/ concurrence on final notification of Nanakpura Ridge U/s 20 of IFA, 

1927 from this office in compliance of the direction of worthy Chief Secretary. 

Further, SDM (Delhi Cantt) also apprise to the chair that a matter is also listed 

appl. before the Honble High Court of Delhi in case no. WP(C) 9965/2016, cm 

27478/2017, cm appl. 29901/2017 titled as Devinder vs. Governor & ors. As per 
last order dated 08.11.2023, it is directed to complete the notification process 
within 2 weeks. The Next date of hearing in the matter has been fixed on 

Keeping in view, the folowing decisions were taken by the chairperson: 

1. It was discussed that The Forest Department, GNCT of Delhi forwarded the 
file for taking comments/concurrence from Revenue Department on the 
draft notification U/s 20 of Indian Forest Act, 1927. 

Dehi Cart 

Earlier the prior notification U/s 4 of IFA 1927 was issued on the basis of 
physical boundary without mentioning khasra numbers for getting claims 
and objections. Now, Forest Department, GNCT of Delhi have submitted the 
final notification under Section 20 of Indian Forest Act, 1927 on basis of 
Khasra Number. Therefore viegAPpiRion of higher authority may be obtain. 

Mo.M 

08.01.2024. 
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Item No. 11    Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

   E.A. No. 39/2024 
In 

 Original Application No. 58/2013 

Sonya Ghosh Applicant 

Versus 

Govt. of NCT of Delhi & Ors.     Respondent(s) 

Date of hearing: 17.02.2025 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. Aayushman 

Aeron, Advocate in E.A No. 39/2024 

Respondent:  Ms. Suhasini Sen, Ms. Masooma Rizvi & Ms. Surabhi, Advs. for MoEF & 

CC 

Mr. Gigi. C. George, Adv. with Mr. Raghubir Singh, ACP, Mehrauli & 

S.H.O. Maidan Garhi, Delhi Police 

Ms. Jyoti Mendiratta, Adv. for PCCF 

ORDER 

1. This Execution Application (EA) has been filed by the applicant

seeking compliance of the order dated 15.01.2021 passed in OA No. 

58/2013. 

2. By order dated 15.01.2021, Tribunal had disposed of the OA along

with connected matters concerning conservation and protection of Delhi 

Ridge which is an extension of Aravali Range extending from 

Tughlaqabad and branching out in Wazirabad in the north and also other 

part of Delhi. 

3. The tribunal took note of the urgent need to protect the ridge by

finalizing the notification under Section 20 of the Indian Forest Act, 1927 
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for reserve forest and protection by appropriate measures. Tribunal, 

therefore, while disposing of the OA and connected matters by order 

dated 15.01.2021 had issued the following directions:- 

 “xxx……………………………………….xxx…………………………………xxx 

15.  We are thus of the view that there is urgent need to take 
necessary steps to protect the Ridge by taking necessary steps 
to finalise the notification under section 20 of the Forest Act for 
reserved forest and protection by appropriate measures. The 
land about which there is clarity can be included in such 
notification and the remaining process can be undergone 
separately but expeditiously. No non-forest activity is 
permissible in Ridge area. 

 
16.  In view of above, we direct that the Delhi Government through 

the Chief Secretary, Delhi to ensure that requisite Notification 
under Section 20 of the Indian Forest Act, 1927 is issued within 
three months in respect of the area about which there is no 
controversy. Further actions to be taken by the Delhi 
Government may include suitable protection by fencing/wall 
and vigilance. Identification of the remaining area and action 
plan for removing the encroachments be ensured within next 
three months. Execution of the action plan will be primarily 
under the Chief Secretary Delhi, who is also the Chairman of 
the Ridge Management Board. 

 
17.  We direct constitution of an Oversight Committee (OC) to be 

headed by DG Forest, MoEF&CC, Government of India with the 
Secretaries Revenue and Forest, Delhi Govt., the PCCF, Delhi, 
the concerned Deputy Commissioners, Delhi and the nominees 
of Police Commissioner, Delhi and the Forest Survey of India, 
Dehradun as members. Main function of the OC will be to 
oversee progress with regard to the removal of encroachments 
from the Ridge, its protection by way of fencing/boundary wall 
and preparation of management plan for its restitution. The 
Committee will be free to co-opt any other authorities/Experts. 
The Nodal agency will be the PCCF, Delhi for coordination and 
compliance. First meeting of the Committee may be held within 
one month and thereafter review may be undertaken 
periodically preferably at least once in a month till the action 
plan is executed.” 

 

4. In term of the above directions, Delhi Government through Chief 

Secretary, Delhi was required to ensure that requisite Notification under 

Section 20 of the Indian Forest Act,1927 is issued within three months in 

respect of area about which there is no controversy. 
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5. Response in this EA on behalf of respondents nos. 1 and 2 has 

been filed, summarizing the position  as under:- 

 “7.  That the Present Reply has been divided in the following 

parts: 

 

a. PART I: STATUS OF NOTIFICATION UNDER SECTION 20 OF 

IFA, 1927. 

 

b. PART II: STATUS OF BOUNDARY WALL CONSTRUCTION/ 

FENCING TO PROTECT RIDGE FOREST LAND. 

 

C. PART III: STATUS OF ENCROACHMENT REMOVAL FROM THE 

FOREST LAND IN THE NCT OF DELHI”. 

 

6. It is not in dispute that so far as part one is concerned that relates 

to undisputed portion of the ridge has been filed by respondent nos. 1 

and 2. 

 

 

 

7. It is not in dispute that the order dated 15.01.2021 of the Tribunal 

to finalise the notification under Section 20 of the Forest Act, 1927 in 

respect of the undisputed portion of the ridge has not been complied 

with. The order was passed by the Tribunal more than four years back, 

and the ridge in question acts as the green lungs of Delhi and has an 

active role in maintaining the air quality in Delhi. Thus, compliance with 

the order within time would have contributed to improvement of air 

quality in Delhi, yet the order has not been complied with and no clear 

reasons are given by GNCTD in its affidavit for non-compliance of the 

order. Counsel appearing for the GNCTD also submits that she has no 

instruction in this regard. 

 

8. NGT Act 2010 provides for requisite action that may be taken to 

ensure compliance with the order of the Tribunal. Relevant provisions of 

the Act in this regard are quoted below:-  

 

“Section 26. Penalty for failure to comply with orders of Tribunal. 
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(1) Whoever, fails to comply with any order or award or decision of 

the Tribunal under this Act, he shall be punishable with 

imprisonment for a term which may extend to three years, or with 

fine which may extend to ten crore rupees, or with both and in case 

the failure or contravention continues, with additional fine which 

may extend to twentyfive thousand rupees for every day during 

which such failure or contravention continues after conviction for the 

first such failure or contravention: 

Provided that in case a company fails to comply with any order or 

award or a decision of the Tribunal under this Act, such company 

shall be punishable with fine which may extend to twenty-five crore 

rupees, and in case the failure or contravention continues, with 

additional fine which may extend to one lakh rupees for every day 

during which such failure or contravention continues after conviction 

for the first such failure or contravention. 

(2) Notwithstanding anything contained in the Code of Criminal 

Procedure, 1973 (2 of 1974) every offence under this Act shall be 

deemed to be non-cognizable within the meaning of the said Code. 

 

28. Offences by Government Department. 

 

(1) Where any Department of the Government fails to comply with 

any order or award or decision of the Tribunal under this Act, the 

Head of the Department shall be deemed to be guilty of such failure 

and shall be liable to be proceeded against for having committed an 

offence under this Act and punished accordingly: 

Provided that nothing contained in this section shall render such 

Head of the Department liable to any punishment if he proves that 

the offence was committed without his knowledge or that he 

exercised all due diligence to prevent the commission of such offence. 

 

(2) Notwithstanding anything contained in sub-section (1), where an 

offence under this Act has been committed by a Department of the 

Government and it is proved that the offence has been committed 

with the consent or connivance of, or is attributable to any neglect on 

the part of any officer, other than the Head of the Department, such 

officer shall also be deemed to be guilty of that offence and shall be 

liable to be proceeded against and punished accordingly.” 

 

9. Thus, we give two weeks to respondent no. 1 to file a fresh affidavit 

and explain why action be not initiated against concerned 

authorities/officers of respondent no. 1 in terms of the provisions of NGT 

Act, 2010. 
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10. List on 09.04.2025.

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

February 17, 2025 

E.A. No. 39/2024 
In Original Application No. 58/2013 
JG.. 
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Item No. 05 to 08 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 144/2015 

Jaipal Singh Applicant 

Versus 

Lt. Governor, Delhi & Ors.    Respondent(s) 

WITH 
Original Application No. 58/2013 

(M.A No. 898/2013, M.A. No. 922/2017, 

M.A. No. 329/2018, I.A. No. 387/2019 &
I.A. No. 388/2019)

Sonya Ghosh Applicant 
Versus 

Govt. of NCT of Delhi & Ors.    Respondent(s) 
WITH 

Original Application No.116/2015 

(M.A. No. 327/201 & M.A. No. 589/2015) 

Prof. Imtiaz Ahmed & Ors. Applicant(s) 

Versus 

State of NCT of Delhi & Ors.       Respondent(s) 
WITH 

M.A. No. 258/2015
IN 

Original Application No. 10/2014 

Pavit Singh Applicant(s) 

Versus 

The State of NCT Of Delhi & Ors.       Respondent(s) 

Date of hearing: 15.01.2021 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. 

Aagney Sail, Advocate in O.A. No. 58/2013 

Ms. Meera Gopal, Advocate in O.A. No. 116/2015 

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi 
Mr. Kush Sharma, Advocate for DDA 

Ms. Puja Kalra, Advocate for North MCD  
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ORDER 
 
 
 

1. The common issue in this group of matters is conservation and 

protection of Delhi Ridge which is an extension of Aravalli Range extending 

from Tughlaqabad and branching out in Wazirabad in the north and also 

other parts of Delhi.  

 

2. The proceedings were initiated on the basis of news item titled ‘Three 

Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the 

basis of which OA 58/2013 was filed in March, 2013. The Application 

states that the Ridge protects the city from hot winds of the desert of 

Rajasthan. It has four zones- Northern Ridge in Delhi University, Central 

Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near 

JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is 

further stated that the ecology of the Ridge is being destroyed, though it 

has been declared Reserved Forest vide Notification dated 22.05.1994 

under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as 

follows:- 

 

“No. F.10(42)-1/PA/DCF/93/2012-17(1) – In pursuance of the 
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of 
1927) the Lt. Governor, of National Capital Territory of Delhi hereby 
declares the lands mentioned in Schedule ‘A’ below as reserved 
forest. 
 

SCHEDULE ‘A’ 
 All forest lands and wastelands which is the properly of the 
government, or over which government has proprietary rights in: 

 

I Northern Ridge in National 

Capital Territory of Delhi, 

surrounded on 

North by Jubilee Hall, Government 

Petrol Pump. 

South by Crossing of Old G.T. Road 

and Rani Jhansi Marg, Old Subzi 

Mandi. 

East by Mall Road, Rajpur Road, 

Behind MCD Office. 
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West by Ice Factory, Malka Ganj, 

Dhobighat, and University Road 

(Approximate area 87 ha.) 

II Central Ridge in NCT of Delhi, 

Surrounded on 

North by Link Road along 

Institutional area. 

South by Dhaula Kuan, Military 

Farm, Sardar Patel Marg. 

East by Mandir Marg, Institutional 

area and Willingdon Crecent. 

West by Inderpuri Road and Naraina 

Industrial area 

(Approximately area 864 ha.) 

III South Central Ridge in NCT of 

Delhi, Surrounded on 

North by Qutab Institutional area. 

South by Vasant Kunj, Kishan Ganj. 

East by Aurobindo Marg, Nazarika 

Bagh.  

West by Jawahar Lal University 

Road, Vasant Kunj, Mehrauli 

Approximately area 626 ha.) 

IV Southern Ridge in NCT of Delhi 

surrounded on  

North by Power line from Mahipalpur 

to Sultan Gauri Tomb, Telephone 

Line from Sultan Pur Gauri Tomb to 

crossing to main power line & Road, 

Western Boundary of Ghatorni, 

Western boundary of Aya Nagar, 

Southern Boundary of Jaunapur, 

Southern boundary of Fatehpur Beri, 

Eastern Boundary of Asola village, 

Eastern Boundary of Shahpur, 

Eastern Boundary of Chandanhola, 

Eastern Boundary of Satbari, 

Eastern Boundary of Maidan Garhi, 

Southern Boundary of Naib Sarai, 

South Eastern Boundary of Deoli 

and Adilabad ruins. 

South by State of Haryana. 

East by Surajkund Road and State 

of Haryana. 

West by State of Haryana, Eastern 

Boundary of Rajokari, Eastern 
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Boundary of Malikpur, Kohli & 

Rangpuri 

Approximately area 6200 ha.) 

 

 
 No. F.10(42)-I/PA/DCF/93/2018-23(ii). – In Pursuance of the 
provision of clause (c) of sub-section (1) of section 4 of the Indian 
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National 
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be 
the Forest Settlement Officer to enquire into and determine the 
existence, nature and extent of any rights alleged to exist in favour of 
any person in or over any land comprised within such limits, as 
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24th May, 
1994 or in or over any forest produce and to deal with the same as 
provided in Chapter II of the Indian Forest Act, 1927.”  

 

3.  As per the news item dated 28.02.2013, road cutting across Rajokri 

Forest in Southern Ridge area was illegally built resulting in unauthorized 

construction inside the forest and degradation of the forest. There are 

encroachments by private entities as well as religious institutions, as per 

preliminary report on the status of Sanjay van from November 2010 to May 

2011 published by Srishti, an Environmental Group.  

 

4. The Hon’ble Supreme Court issued directions for protection of the 

Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/85, 

M.C. Mehta v. U.O.I. It was directed that the uncultivated surplus land of 

the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha 

under Section 154 of the Delhi Land Reforms Act, 1954. It will be made 

available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10 

Acres) in 14 villages. The Notification dated 02.04.1996 issued in 

pursuance of the order of the Hon’ble Supreme Court is as follows:- 

 

“Delhi, the 2nd April, 1996 
 
No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in I.A. 
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s 
Union of India & Others in their orders dated 25-1-96 and 13-3-96 
have directed that uncultivated surplus land of Gaon Sabha falling in 
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the 
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Delhi Land Reforms Act, 1954 and made available for the purpose of 
creation of Reserved Forest. 

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi 
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National 
Capital Territory of Delhi, hereby declares the uncultivated land of 
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated 
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of 
table given below as surplus land and lands at the disposal of Forest 
Department of Government of National Capital Territory of Delhi. 

S. 
No. 

Name of Village Quantum of Gaon 
Sabha land Covered 
in ridge as declared 

under notified 
Ridge and proposed 
by Forest Deptt. for 

afforestation. 

I II III (Bigha-Biswa) 

1 Nebsarai 466-10

2 Chatterpur 225-10

3 Maidangarhi 4263-02 

4 Dera Mandi 9412-05 

5 Asola 8387-06 

6 Pulpehlad 99-04

7 Devli 5175-06 

8 Rangpuri 1365-05 

9 Ayanagar 4121-02 

10 Rajokri 3106-01 

11 Bhatti 11101-19 

12 Ghitorni 732-14

13 Saidulazab 65-19

14 Jonapur 1979-13 

Total in Bighas 50,480-16 

Or 

Total in Acres 10517.10 ” 

5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one 

Pradip Krishen mentioning dumping of the waste on the Ridge and 

encroachments.  

6. The matter was first taken up on 06.03.2013. Notice was issued to

the Delhi Government, the Vice-Chairman, DDA, the Chairman of the 

Ridge Management Board (Chief Secretary, Delhi) and to the 
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a 

party and Notice was issued to it.  

 

7. Counter affidavit has been filed on 22.04.2013 by the Department 

of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996 

was issued by the Revenue Department that uncultivable surplus Gaon 

Sabha land will be given to the Forest Department. However, some part of 

the land was converted to Pedestrain path on which illegal road has been 

constructed in Rajokri Forest area. The Chief Conservator of Forest visited 

the site on 15.03.2013 and noticed the illegality. Meeting was held on 

22.03.2013 to address the issue with the DDA and the Police officials. 

Work of dismantling the road started. A wall will be constructed to rule 

out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with 

regard to the protection of Sanjay van, which is part of the reserved forest. 

It was stated that the DDA has erected wall around Sanjay van and 

employed guards to stop vehicles therein. It has also sent complaints to 

the PWD and the Police against non-forestry activities. A copy of the 

minutes of meeting of the Ridge Management Board held on 10.07.2007, 

under the Chairman of the Chief Secretary who is the Chairman of the 

Ridge Management Board has also been annexed.   

 

8. The matter has been dealt with on several hearings in the last almost 

eight years. Reference may only be made to some significant orders by 

which the issue was dealt with. On 21.07.2016, the Tribunal required 

filing of a time schedule for demarcation of the Ridge area in South District 

and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal 

directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM 

Kalkaji Sub-Division to carry out demarcation accordingly. On 

09.02.2018, the Tribunal directed completion of demarcation within one 

month. On 11.03.2019, the Tribunal dealt with the matter in the presence 

WWW.LIVELAW.IN 144 of 151615



7 
 

of the Principal Secretary, Department of Revenue. The Tribunal directed 

the Principal Secretary, Revenue to give complete details of the forest area 

and the encroachments.  

 

9. On 03.04.2019, the Divisional Commissioner-cum-Principal 

Secretary, Revenue Department filed affidavit giving status of demarcation 

of 19 villages based on TSM survey in compliance with the order of the 

Tribunal dated 11.03.2019 as follows: 

 

- Total Ridge Area = 71,310-18 Bighas/Biswas 

- Demarcated Area = 70,941-02 

- Handed over = 65,453-04 

- Not handed over = 5,487-18 

- Encroached area = 4,684-17 

 

10. Further details of the encroachments are: 

 Bighas-Biswas 
“5. ENCROACHMENTS (Bighas-Biswas) -   4,684-17 

 
5.1 Ayanagar Village   -      172-00 

Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590) 

5.2 Chhattarpur Village   -      253-08 
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594) 

5.3 Neb Sarai Village   -      264-09 
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599) 

5.4 Shahoorpur Village   -      238-03 
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601) 

5.5 Devli Village    -      452-14 
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610) 

5.6 Asola Village     -       675-00 
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615) 
Encroachment of 869-00 removed (Pg. 1657) 

5.7 Bhati Village    -       477-14 
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619) 
Encroachment of 1,486-00 removed (Pg. 1657-1661) 

5.8 Maidangarhi Village   -         79-03 
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621) 

5.9 Saidulajab Village   -       109-04 
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623) 

5.10 Satbari Village    -       181-17 
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625) 

5.11 Jaunapur Village   -       287-05 
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631) 

5.12 Dera Mandi Village   -       399-8.5 
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641) 

5.13 Tughlakabad Village   -       403-02 
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43) 

5.14 Pulpehladpur Village   -       246-03 
Ridge Area 680-18 AnnexureR23 (Pg.1644) 
Encroachment of 8-00 removed (Pg. 1661) 
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5.15 Rajokari Village   -       214-02 
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650) 
Encroachment of 1-18 removed (Pg. 1661) 

5.16 Rangpuri Village   -       246-01 
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655) 
Encroachment of 9-18 removed (Pg. 1661) 

5.17 Mahipalpur Village   -         17-04 
Ridge Area 92-03 AnnexureR26 (Pg.1656) 

5.18 Ghitorni Village   -  NIL  
Ridge Area 732-14  

5.19 Rajpur Khurd Village  -  NIL” 
Ridge Area 60-09  

     
 

11. Learned Amicus points out that in respect of areas, which are un-

encroached and have already been demarcated and handed over to Forest 

Department as per stand of the Revenue Secretary as above, final 

Notification under Section 20 of the Forest Act should be issued forthwith. 

Such area should be covered by boundary wall/fencing in accordance with 

Section 6 to 8 of the Forest Act. The Forest Department should prepare 

Management Plan and the statutory authorities must regularly inspect the 

area and ensure that it is kept encroachment free. With regard to the 

remaining, the identified encroached areas should be retrieved in second 

phase by time bound action plan to be executed and monitored by the 

authorities for which there should also be high powered oversight 

Committee. We find merit in the suggestion and we propose to issue 

directions in these terms.  

 

12. Under the scheme of the Forest Act, once Notification under Section 

4 has been issued in respect of decision to constitute Reserved Forest by 

the State, no right can be acquired therein except by a decision of the State 

in terms of the said Act. There are provisions to deal with any claims in 

such area, including the remedy for appeal to the State. 

 

13. Learned Counsel for the Forest Department is unable to point out 

any meaningful objection to the suggestions of learned Amicus except to 

submit that there are difficulties in removing encroachments. 

WWW.LIVELAW.IN 146 of 151617



9 
 

 

14. We may note that the Ridge in Delhi has historical and 

environmental significance. It is made of quartzite rocks. It has special and 

distinct features and uses. It is part of Aravali hills. Reference may be 

made to discussion in Supreme Court judgement in DDA v. Kenneth 

Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as 

follows :  

 “………….non-forestry use of land falling in the Ridge was 
permitted only after a development project was cleared or 

recommended by the Ridge Management Board and permitted by 
this Court. However, a decision was rendered by the Delhi High Court 
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011 

decided on 30-11-2011 to the effect that a development project on land 
outside the notified Ridge area but having morphological features 

conforming to the Ridge would also require clearance from the Ridge 
Management Board and this Court. Therefore, as far as the present 
case is concerned though the project land falls outside the Ridge 

but has morphological features conforming to the Ridge bringing 
it within the extended Ridge, the project of DDA involving non-

forestry use of the land could be permitted only after obtaining 
clearance from the Ridge Management Board and after obtaining 
the permission of this Court.” 

 

 

15. We are thus of the view that there is urgent need to take necessary 

steps to protect the Ridge by taking necessary steps to finalise the 

notification under section 20 of the Forest Act for reserved forest and 

protection by appropriate measures. The land about which there is clarity 

can be included in such notification and the remaining process can be 

undergone separately but expeditiously. No non-forest activity is 

permissible in Ridge area.  

 

16. In view of above, we direct that the Delhi Government through the 

Chief Secretary, Delhi to ensure that requisite Notification under Section 

20 of the Indian Forest Act, 1927 is issued within three months in respect 

of the area about which there is no controversy. Further actions to be 

taken by the Delhi Government may include suitable protection by 

fencing/wall and vigilance. Identification of the remaining area and action 
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plan for removing the encroachments be ensured within next three 

months. Execution of the action plan will be primarily under the Chief 

Secretary Delhi, who is also the Chairman of the Ridge Management 

Board.  

 

17. We direct constitution of an Oversight Committee (OC) to be headed 

by DG Forest, MoEF&CC, Government of India with the Secretaries 

Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy 

Commissioners, Delhi and the nominees of Police Commissioner, Delhi 

and the Forest Survey of India, Dehradun as members. Main function of 

the OC will be to oversee progress with regard to the removal of 

encroachments from the Ridge, its protection by way of fencing/boundary 

wall and preparation of management plan for its restitution. The 

Committee will be free to co-opt any other authorities/Experts. The Nodal 

agency will be the PCCF, Delhi for coordination and compliance. First 

meeting of the Committee may be held within one month and thereafter 

review may be undertaken periodically preferably at least once in a month 

till the action plan is executed.  

 

 In view of the above, O.A. No. 58/2013 stands disposed of. 

 

 O.A. No. 144/2015 seeks removal of encroachment in South Ridge 

Forest for which no separate order is necessary. The same will stand 

disposed of. O.A. No. 116/2015 also seeks removal of encroachments from 

Rangpuri area in South Delhi which will also stand disposed of.  O.A. No. 

10/2014 which also involves similar issue has already been disposed of by 

an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No. 

258/2015 has been filed for enforcement of earlier order will also stand 

disposed of.  
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 We place on record our appreciation for the valuable assistance 

rendered by learned Amicus. 

 

All pending M.A.s/I.A. will also stand disposed of in view of the order 

passed in main matter.  

  

 A copy of this order be forwarded to DG Forest, MoEF&CC, 

Government of India with the Secretaries Revenue and Forest, Delhi Govt., 

the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through 

PCCF Delhi) and the nominees of Police Commissioner, Delhi and the 

Forest Survey of India, Dehradun by mail for compliance.  

 

 
Adarsh Kumar Goel, CP 

 

 
 

S.K. Singh, JM 
 

 
Dr. Nagin Nanda, EM 

 
January 15, 2021 
Original Application No. 144/2015  

and other connected matters 
SN 
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